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In the National Green Tribunal
Eastern Zone Bench
Kolkata

O.A. No. of 2024

In the matter of
Budhan Maji and Others
. Petitioners

Versus
The Union of India and Others

..... Respondents

Synopsis of Facts

On 29t October, 2003 The Joint Secretary to the Governmeﬁt of
West Bengal, commerce and Industries Department, vide Memo No.
304-CI-0-/Coal/023/03/MI dated 29.10.2003 intimated the Joint
Secretary to the Land and Land Reforms Department, Governmen:c of
West Bengal for identification of some lands in the Districts of Bankura
as well as Birbhum for mining of coal and thereby directed restriction
and settlement and/or ‘transfer of such lands for the time being. ‘

Pursuant thereto, on 8th November, 2005 vide Notiﬁcatior}. No.
370-CI/o/Coal/01/04/MI dated 8th November, 2005 the Joint Secretary
to the Commerce and Industries Department, the Government of West
Bengal intimated the Managing Director West Bengal Min.e':ral'

'
Development and Trading Corporation Limited of such decision taken




by the Ministry of Commerce and Industry and requested them to start

the Land Acquisition proceedings.

On 5t October, 2010 The State of West Bengal, acquired the
required land of about 697 acres of land lying and situated at Seven
Mouzas namely Sitarampur, Shalgara, Kishoripur, Jaysinghapur,
Ronalejora, Bhagabanpur, Raghunathpur, Paharpur and
Krishnananagar in the District of Bankura for mining Coal at Trans

Damodar Sector Coal Block under Ranigunj Coal Fields.

On 2rd December, 2010 meeting was held between the land losers
and the Authorities of the Trans Damodar Coal Project in presence of
District Magistrate Bankura, whereby and where under a final shape

was given to the said rehabilitation and resettlement package.

But unfortunately, on 13th January, 2016 by issuing Memo the
District Administration though under an obligation to take steps to
mitigate and eliminate such grievances and inconveniences of the local
people, however, to the utter dismay, communicated that such
grievances are to be addressed to the Authority of the WBMDTCL and
DPL for their redress and on 27th August, 2021 Relevant Memo in

respect of the above has been issued.

On 3rd August, 2022 the Applicants made representation to the
Block Development Officer, Barjora Development Block, Bankura, but

no positive response thereto has come out as yet.

The inhabitants of Chunpora village are the most affected, though
their lands have not been lawfully acquired for the said projects, they
could not use, utilize or even enjoy the same for their own way moreover

the Air, Water, Land and the Environment of the area polluted day by




day due to such illegal mining and mining activities and transportation

of the said mines.

The lands as well as agricultural lands of the said village are
getting waterlogged with waste water coming out of the mines for which
it has become impossible to utilise such lands for the purpose of
cultivation and/or any other purposes also. Such types of
indiscriminate illegal mining throughout the area is a major factor of
pollution of land and its degradation. Despoliation of natural landscape
through spoil heaps and excavation, reduction in forest and agricultural
areas, air and water pollution arethe natural and obvious consequences
of such type of large scale illegal mining operation in the area in in

question.

The blasting in the mines are regularly being carried out without
following the norms and as close as within 200 feet of the residential
areas of Chunpora village and also without maintaining any distance as
agreed from the roads including state high way leading to its damage
and destruction. The consequence of such blasting causing noise in
high scale beyond the tolerance level of any human being and such
indiscriminate and illegal blasting causing noise pollution with Air

Pollution.

That as a consequences of such unplanned and haphazard
mining and blasting, most of the residential houses have developed
cracks and some of them collapsed as well. The situation is so grim that
the residents of the village are living under constant fear of losing their
lives as well as their properties. Their access to the public roadways has
also been seriously affected and the entire locality has virtually become

a quagmire.



That no damage compensation have been paid o1
to be paid by the Respondent Authorities in spite of | ‘
aware of the entire situation, the villagers of Chunpc
any benefit of the Rehabilitation and Resettlement
been promised to them nor were they given any
Respondent organisations and/or under their control
as envisaged in the scheme since their lands have
acquired under the law as yet, though indiscreet
going on all around their vicinity, and moreover tl
suffer of the various types of pollution and heal

thereby making their lives hell.

The Applicants whenever put efforts to pro
deprivation and unplanned mining activities, they a
- of dire consequences and intimidated by implicati
criminal cases. Ventilating all these grievances,
caused to make series of représentations before
Authorities stating all the facts and problems Whicl’ﬁfl

Chunpora village are facing, but all were in vain.

Hence this Application




29th October, 2003

8th November, 2005

5t October, 2010

List of Dates

The Joint Secretary to the Government of West
Bengal, commerce and Industries Department,
vide Memo No. 304-CI-0-/Coal/023/03/MI
dated 29.10.2003 intimated the Joint Secretary
to the Land and Land Reforms Department,
Government of West Bengal for identification of
some lands in the Districts of Bankura as well
as Birbhum for mining of coal and thereby
directed restriction and settlement and/or

transfer of such lands for the time being.

Vide Notification No. 370-CI/o/Coal/01/04/MI
dated 8™ November, 2005 the Joint Secretary
to the Commerce and Industries Department,
the Government of West Bengal intimated the
Managing Director West Bengal Mineral
Development and Trading Corporation Limited
of such decision taken by the Ministry of
Commerce and Industry and requested them to

start the Land Acquisition proceedings.

State acquired the required land of about 697
acres of land lying and situated at Seven
Mouzas namely  Sitarampur, Shalgara,
Kishoripur, Jaysinghapur, Ronalejora,
Bhagabanpur, Raghunathpur, Paharpur and
Krishnananagar in the District of Bankura for
mining Coal at Trans Damodar Sector Coal

Block under Ranigunj Coal Fields.



2nd December, 2010

13th January, 2016

27t August, 2021

3rd August, 2022

Meeting was held between the land losers and
the Authorities of the Trans Damodar Coal
Project in presence of District Magistrate
Bankura, whereby and where under a final
shape was given to the said rehabilitation and

resettlement package.

Issuing Memo the District Administration
though under an obligation to take steps to
mitigate and eliminate such grievances and
inconveniences of the local people, however, to
the utter dismay, communicated that such
grievances are to be addressed to the Authority

of the WBMDTCL and DPL for their redress.

Relevant Memo dated 27tr August, 2021 in

respect of the above issued.

Applicants made representation to the Block
Development Officer, Barjora Development
Block, Bankura, but no positive response

thereto has come out as yet.






In the matter of
The Water (Prevention and Control
of Pollution Act, 1974

And

In the matter of

The Land Pollution

And

In the matter of

Budhan Maji, son of Late Amulya
Maji, residing at Village -
Chunpora, Post Office and Police
Station - Barjora, District -

Bankura - 722202,

Prasanta Maji, son of Late Amulya
Maji, residing at Village -
Chunpora, Post Office and Police
Station - Barjora, District -
Bankura - 722202,

Dukhamay Maji, son of Late
Amulya Maji, residing at Village -
Chunpora, Post Office and Police
Station - Barjora, District -

Bankura - 722202,



Rahul Bhui, son of Fatik Chandra
Bhui, residing at Village -
Chunpora, Post Office and Police
Station - Barjora, District -

Bankura — 722202,

Sanjoy Kumar Roy, son of Late
Kalipada Roy, residing at Village —
Chunpora, Post Office and Police
Station - Barjora, District -

Bankura - 722202,

All the above named applicants are
represented by -
Sagarmay Ghosh,
Advocate,
Bar Association, Room No. 6,
The High Court at Calcutta,
Kolkata — 700001,

Email - sagarmayadvi@gmail.com

. Applicants

Versus

The Union of India, service through
the Special Secretary, to the
Ministry of Environment, Forests
and Climate Change, Government

of India, having Office at Jor Bagh
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Road, Lodi Colony, New Delhi,
Delhi, Pin — 110003.

Email — secy-moef@nic.in

The Ministry of Environment,
Forests and Climate Change,
Government of India, Eastern Zone
Office, service through the
Additional Principal Chief
Conservator of Forests (c), Regional
Office (EZ), having Office at A/3,
Chandersekharpur, Bhubaneswar,
Pin - 751023, Odisha,

Email - roez.bsr-mef@nic.in

The Secretary, Ministry of Coal,
Government of India, having Office
at A - Wing, Shastri Bhawan, Dr.
Rajendra Prasad Marg, New Delhi -
110001,

Email - secy.moc@nic.in

The Director General of Mines
Safety, Ministry of Labour and
Employment, Government of India,
Sitarampur Region No. II, Eastern
Zone, Post Office - Sitarampur,
District — Paschim Bardhaman, Pin
- 713359,

Email - ezsitarampur.r2@gmail.com
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The Principal Secretary, The
Department of Environment,
Government of West Bengal,
having Office at Pranisampad
Bhavan, 5% Floor, LB-2, Sector -
III, Salt Lake, Kolkata — 700098,

Email — psecy.env-wh@gov.in

The West Bengal Mineral
Development and Trading
Corporation Limited, service
through the Chairmen - Cum -
Managing Director, having Office at
3rd  Floor, DJ - 10, WBIDC
Building, DJ Block, Sector — II Salt
Lake City, Kolkata — 700091,
Email — wbmdtcltd@gmail.com
mdwbmdtcl@gmai.com
The Durgapur Projects Limited,
service through the Chairman,
having Office at Dr. B.C. Roy
Avenue, Durgapur, District -
Paschim Bardhman, Pin — 713201,

Email - admin@dpl.net.in

The District Magistrate, Bankura,
having Office at Administrative
Building, Bankura Collectorate,
Post Office and Police Station -
Bankura, District — Bankura, Pin -

722101,



10.

1L

12.

13.
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Email - dm-bank@nic.in

The Block Development officer,
Barjora Development Block, Post
and Police Station - Borjora,
District — Bankura, Pin — 722202,
Email — bdo.barjora2018@gmail.com

The Superintendent of Police,
Bankura, Post Office and Police
Station - Bankura, District -
Bankura, Pin - 722101,

Email - spbankura@gmail.com

The Inspector In Charge, Barjora
Police Station, Post Office -
Bankura, District — Bankure,Pin
722202,

Email — psbarjora@policewb.gov.in

The Sub Divisional  Officer,
Bankura Sadar Sub Division,
having Office at Bankura, West
Bengal, Pin — 722101,

Email — sdosadarbankura@gmail.com

The Central Pollution Control
Board, represented by its Member
Secretary, having Office at Parivesh
Bhawan, East Arjun Nagar, Delhi,
Pin — 110032,
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Email - mscb.cpcb@nic.in

14. The West Bengal Pollution Control
Board, represented by its Member
Secretary, having Office at
Paribesh Bhavan, 10A, Block — LA,
Sector — III, Bidhannagar, Kolkata
- 700106, West Bengal,

Email — net.wbpcb-wb@bangla.gov.in

..... Respondents

To,
The Hon’ble Chairperson, National Green Tribunal, Eastern Zone

Bench at Kolkata and His Companion Members of the said Hon’ble

Tribunal
The humble petition of the
Applicants above named

Most Respectfully Showeth

1. The respective address of the Applicants given herein above are

for service of Notices of the instant Application.

2: The respective address of the Respondents are given herein above

for the service of Notices of the instant Application.
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i The instant Application has been filed under Sections 1

and 20 of the National Green Tribunal Act, 2010 to ch
significant issue of unwarranted Air Pollution, Water Pollu
Pollution and Environmental Pollution causing by
unauthorized mining and mining activities by the Respondent
association and connivance with other Respondents
whereby coal residue accumulated along roadsides as well as
caused by coal residue and transportation of the coal throug

carrier and pollution causing thereby.

4. The Applicants above named are peace loving, law abidin
of India having their permanent addresses as given in the
hereinabove and grievances of the Applicants against the R

are amenable to the jurisdiction of this Hon’ble Tribunal.

5. The Respondents are the sta;te as defined under Article
Constitution of India, hence the remedy can be invoked
Applicants against above named Respondents under the Nati :
Tribunal Act, 2010.

6. The Applicants are espousing the cause of local tho
inhabitants of the Chunpora Village, Post Office and Police
Barjora, District — Bankura — 722202, in the state of West B
who are like the Applicants seriously affected by the Environ:
and Land Pollutions due to illegal, unauthorized, haph
unplanned mining the of in the said area, being members of ‘

and/or large number of such concerned and affected people.

i The Applicants state that in the year 2003, the Joint Se
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vide Memo No. 304-CI-0-/Coal/023/03/MI dated 29.10.2003 intimated
the Joint Secretary to the Land and Land Reforms Department,
Government of West Bengal and vide Memo No. 303(3)-CI-
O[/Coal/023/03/MI dated 29.10.2003 intimated the District
Magistrates of Bankura, Birbhum and Purulia for identification of some
lands in the Districts of Bankura as well as Birbhum for mining for
mining of coal and thereby directed restriction and settlement and/or

transfer of such lands for the time being.

8. The Applicants state that pursuant to the said decision dated 5th
October, 2010 by the Ministry of Commerce and Industry, Government
of West Bengal the State acquired the required land of about 697 acres
of land lying and situated at Seven Mouzas namely Sitarampur,
Shalgara, Kishoripur, Jaysinghapur, Ronalejora, Bhagabanpur,
Raghunathpur, Paharpur and Krishnananagar in the District of
Bankura for mining Coal at Trans Damodar Sector Coal Block under

Ranigunj Coal Fields.

9. The Applicants state that subsequently, vide another Notification
No. 370-CI/o/Coal/01/04/MI dated 8% November, 2005 the Joint
Secretary to the Commerce and Industries Department, the Government
of West Bengal intimated the Managing Director West Bengal Mineral
Development and Trading Corporation Limited (hereinafter referred to
as WBMDTCL) of such decision taken by the Ministry of Commerce and
Industry and requested them to start the Land Acquisition proceedings.
The issues went up to the Hon’ble Supreme Court of India regarding

such allotment of Coal Block amongst others.

10.  The Applicants state that thereafter, certain development cropped
up and subsequently, the said WBMDTCL was appointed as the

advisor-cum-mining agents of said Durgapur Projects Limited
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(hereinafter referred to as DPL) in respect of operation of the said Trans
Damodar Coal Block, which was obtained by DPL through auction from

the nominated Authority, Ministry of Coal, Government of India.

Copies of the said Memorandum dated 29th October, 2003 and
the decision taken by the Ministry of Commerce and Industry,
Government of West Bengal the notification dated 8th November, 2005
and Memo dated 23.03.2015 are annexed hereto and collectively

marked with the letter “A-1”.

11. The Applicants state that amidst acquisition proceedings having
been initiated, talks went on for rehabilitation of the affected persons in
respect of the said project and the rehabilitation and resettlement
package was revised a couple of times and ultimately on 27d December,
2010 a meeting was held between the land losers and the Authorities of
the Trans Damodar Coal Project in presence of District Magistrate
Bankura, whereby and where under a final shape was given to the said

rehabilitation and resettlement package.

12. The Applicants state that in the said rehabilitation and
resettlement packages, various terms and conditions were discussed
and agreed upon by the concerned interested persons and/or
stakeholders regarding acquisition of lands upon giving due, adequate
and just compensation and employment to the land losers and even
providing for resettlement of them prior to the starting of any mining
activities, however, nothing significant was done thereafter, and

substantial portion of the proposed land acquisition was also held up.

13.  The Applicants state that the entire area of land comprising the

village Chunapara has not at all been acquired as yet.
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14. The Applicants state that as per the schemes of the Coal mines
project various terms and conditions as well as safety measures have
been postulated by the Respondent Authorities which were/are to be
followed and/or undertaken by the competent Authorities before
initiation and during the process of mining in the said area, some of

those are —

1) Not to initiate and/or undertake any mining activities or
infrastructural development pertaining thereto prior to
initiation of direct purchase of alternative lands for
resettlement of the residents of Chunpora and Bhirkasol

village.

1i) The opencast working shall not be extended in areas
unless the land in question has been acquired by the M/S

Durgapur Projects Limited.

iii) No blasting for removal of overburden or for extraction of
coal is permitted within 100 meters of any structure
and/or building not belonging to the Authorities of M/S
Durgapur Projects Limited (hereinafter called and referred
to as the DPL) or any public road, unless permission as

required under the Law is obtained.

iv) Owners of structures, dwelling houses and lands not
belonging to the DPL and habitants and/or occupants of
such dwelling and/or building shall be indemnified
against damage of property and/or injury to persons if

arises, due to mining operations.




vi)

vii)

viii)

18

No blasting shall be done within 100 meters distance from
the State Highway No. 9 until the same is shifted beyond

the danger zone of blasting.

No blasting shall be done within 100 meters distance from
the structure of Bhikrasol and Chunpora village untill the

same is shifted beyond the danger zone of blasting.

Any displaced families shall each be provided with 550
square feet of built up houses on 2 kathas of developed

lands.

Opportunity of employment to be provided to the land

losers.

Compensation to be paid to the affected agricultural

labourers.

Owing to such mining activities if any environmental
pollution or inconvenience is caused to the people of the
locality, District Administration shall take immediate steps

to mitigate or eliminate the same.

Copy of the relevant extracts of the minutes of the proceedings

dated 274 December, 2010 are the relevant Memo dated 27th August,

2021 in respect of the above are annexed hereto and collectively marked

as Annexure “A-2”

15. The Applicants state that out of 697 acres of land which was

proposed to be acquired only about 282.45 acres of land has admittedly

been acquired till date, the process of acquisition in respect of the
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balance amount of land is being held up for an indefinite period of time
but the mining process is going on rampantly in a haphazard manner

affecting the whole area and causing environmental hazards.

16. The Applicants state that the Chunpora village constitute of land
under Mauza- Shalgara, and no portion of land of such Mauza has yet
been acquired. However, such irresponsible and haphazard mining de-
hors the relevant scheme and agreed terms and conditions has posed a
serious threat to the lives, properties and environment of the

inhabitants of the Chunpora Village and its vicinity at large.

17.  The Applicants state that owing to indiscreet blasting and mining,
deep creaks and crevasses are regularly coming up in the existing
houses and building constructions of the area damaging them at their

foundations.

18. The Applicants state that apart from the above the Public roads of
the area have also been made to suffer serious damages and landslides
owing to such unplanned, unmethodical indiscriminate mining. Basic
civic infrastructures, amenities and facilities of the locale are also
largely affected as a consequences of such irregular and uncontrolled
mining, resulting thereby almost complete blockage of drainage and

sewerage system of the said locality.

19.  The Applicants state that perennial water logging has become a

common phenomenon in the said locality.

20. The Applicants state that due to lack of resettlement and
rehabilitation, the people of the said locality are also being seriously
subjected to the wrath of pollution owing to such inexpedient mining

activities.
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21.  The Applicants state that agricultural lands are going damaged or
otherwise encroached upon by mining activities in unauthorized

manner.

Photographs corroborating the issued stated herein above are

attached herewith and collectively marked as Annexure “A-3”.

22. The Applicants raised objections and made several
representations in respect of such illegal and unauthorized activities,
but such illegal and unauthorized mining operations of the said project
have been going on affecting the entire earmarked area notwithstanding
only few acres of land having been actually an officially acquired out of
their total 697 acres of proposed land acquisition, thereby gravely

affecting the people, theirs lives and environment of the vast area.

23. The Applicants state that thé inhabitants of Chunpora village are
the most affected, though their lands have not been lawfully acquired
for the said projects, they could not use, utilize or even enjoy the same
for their own way moreover the Air, Water, Land and the Environment
of the area. polluted day by day due to such illegal mining and mining

activities and transportation of the said mines.

24.  The Applicants state that the lands as well as agricultural lands
of the said village are getting waterlogged with waste water coming out
of the mines for which it has become impossible to utilise such lands for
the purpose of cultivation and/or any other purposes also. Such types
of indiscriminate illegal mining throughout the area is a major factor of
pollution of land and its degradation. Despoliation of natural landscape
through spoil heaps and excavation, reduction in forest and agricultural

areas, air and water pollution arethe natural and obvious consequences
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of such type of large scale illegal mining operation in the area in in

question.

25. The Applicants state that the blasting in the mines are regularly
being carried out without following the norms and as close as within
200 feet of the residential areas of Chunpora village and also without
maintaining any distance as agreed from the roads including state high
way leading to its damage and destruction. The consequence of such
blasting causing noise in high scale beyond the tolerance level of any
human being and such indiscriminate and illegal blasting causing noise

pollution with Air Pollution.

26. The Applicants state that as a consequences of such unplanned
and haphazard mining and blasting, most of the residential houses
have developed cracks and some of them collapsed as well. The
situation is so grim that the residents of the village are living under
constant fear of losing their lives as well as their properties. Their
access to the public roadways has also been seriously affected and the

entire locality has virtually become a quagmire.

27. The Applicants state and reiterate that no damage compensation
have been paid or even thought of to be paid by the Respondent
Authorities in spite of being otherwise well aware of the entire situation,
the villagers of Chunpora have neither got any benefit of the
Rehabilitation and Resettlement packages as has been promised to
them nor were they given any employment in the Respondent
organisations and/or under their control and management as envisaged
in the scheme since their lands have not been formally acquired under
the law as yet, though indiscreet mining is otherwise going on all

around their vicinity, and moreover they are the worst suffer of the
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various types of pollution and health hazards causing thereby making

their lives hell.

28. The Applicants state that whenever they unitedly put efforts to
protest against such deprivation and unplanned mining activities, they
are being threatened of dire consequences and intimidated by
implicating them in false criminal cases. Ventilating all these
grievances, the Petitioners have caused to make series of
representations before the Respondent Authorities stating all the facts
and problems which the people of the Chunpora village are facing, but

all were in vain.

29. The Applicants state that in terms of the said Agreement dated
2nd December, 2010 the District Administration is under an obligation
to take steps to mitigate and eliminate such grievances and
inconveniences of the local people, however, to the utter dismay, by
Memo dated 13th January, 2016 it was communicated from the Office of
the District Magistrate, Bankura that such grievances are to be
addressed to the Authority of the WBMDTCL and DPL for their redress.

Photocopy of the said Memo being Memo No. 06 /IND dated
13/01/2016 is annexed hereto and marked with the letter “A-4”.

30. The Applicants state that series of Representations were
subsequently made before the WBMDTCL and DPL as well, but no
fruitful result did bear. The predicament is aggravating day by day. In
the circumstances, the Applicants made another representation to the
Block Development Officer, Barjora Development Block, Bankura on 3rd
August, 2022 regarding the matter in hand, but no positive response

thereto has come out as yet.
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31. The Applicants state that the Respondent WBMDTCL and DPL
above are continuing with their rampant haphazard mining forcefully
under the ‘active indulgence of the local and District Administrative
Authorities without paying any heed to the bonafide objections and
grievances of the Public at large particularly of Chunpora village and
thereby showing a thumb to the Rule of Law making the lives of
inhabitants of the said village disastrous and polluting the wholesome

environment of the area at large.

Photocopies of some of the Representations and/or objections are

annexed hereto and collectively marked with the letter “A-5”.

32. The Applicants state that despite such apparent unplanned and
unauthorized mining operations and activities depriving the local
residents of their lives and properties and despite violating the safety
measures and the agreed package for rehabilitation essential for the
purpose of implementation of such projects and subsistence of the
repeated objections and representations made by the Applicants in
respect thereof the Respondents Authorities have not taken any

efficacious steps in respect thereof.

33. The Applicants state that the Respondent Authorities unable
and/or failed to redress the problem in question sympathetically rather
sat tight over the issue in question, the Respondent Authority
completely ignored the rehabilitation and resettlement issue of the
affected persons rather encourage the wrongdoers to escalate the pain
and agony of the thousands sufferers of such illegal and unauthorized
mining activities perpetrated by some of the Respondent Authority and
thereby encourage to perpetrate the causes of environmental

degradation whatsoever.
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34.  The Applicants state that as the instant original Application is
being filed under Sectionsl14, 15, 18, . = and 20 of the National Green
Tribunal Act, 2010 to challenge the significant issue of unwarranted
Air pollution due to dust caused by coal residue accumulated along
roadside as well as the rampant plying of thousands of Trucks,
Dumper, Tipper and over the village non-metal roads apart from that
pollution caused due to leakage of industrial dust effluents into nearby
farm lands and water bodies. The Pollution primarily stems from the
unregulated transportation of coal via Trucks, Dumper, Tipper leading
to adverse environmental impacts and suffocating the nearby areas with

such Air Pollution beyond tolerable level.

35. The Applicants are mainly hailing from the local areas which are
worst affected by such acts of indiscriminate use and plying of vehicles
thousand in numbers, if not more and those inhabitants of the said
area and adjoining area are suffering from such pollution, and as those
people of the locality are basically farmers, their farmlands has been

indirectly affected by the said Pollution.

36. The Applicants state that it is worthwhile to mention herein that
on daily basis around 7,000 to 12,000 coal loaded trucks plying of from
and to the coal mines to different places within the State of West Bengal
and/or other States the passage of those trucks mostly happens within
the village and/or by using the village roads and adjacent roads as well
as connecting roads to and including State High way which is also a
congested and narrow one and causing the lives of the inhabitants of
the locality and adjacent locality miserable and they apart from other

diseases suffering from respiratory problems leading to cancer.

37. The Applicants state that most of the trucks do not take any

preventive and precautionary measures so that the dust particularly the
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coal dust from the trucks leaks outside and contaminate 1
environment and pollutes the vicinity leading to sufferings v
the inhabitants at large, including children and aged pers
to such reasons the said area now becomes most polluted

State as well.

38. The Applicants state that it is noteworthy to mention
because of leakage of coal dust from those trucks a large
coal dust lies on both sides of the roars and subsequen
accumulated coal dust becomes major cause of pollution
concerned specifically causing Air and Land Pollution,
contaminated the Air quality but it is a cause of damaging
of the Land and the Agricultural activities become mos
thereby.

39. The Applicants state that not only the house holds m:
 both primary~ and upper primarsr level, collages and other

institutions hospitals, health centers fall within the

wherefrom the innumerable number of trucks are plying and
such high' amount of dust pollution most of the people
children and aged persons residing in the vicinity ha
developing air borne disease and pulmonary diseases,

conditioning is worsening day by day.

40. The Applicants state that the State Respondents
nothing to reduce the pollution and has not brought any ch
ground therefore, the scenario on the ground and the pollu
very high. Moreover, it is also a matter of concern that mos |
plying with ’the such coal, fly ash and other minerals did not
cover rather they did not use any sorts of cover at all and du

most of the dust easily accumulated in the air.
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41. The Applicants state that as per National Clean Air Programme
(NACP) an air quality management cell have to be formed for monitoring
and/or controlling the air quality of the concerned area with an aim to
keep cheek in the pollution in the area in question, but in practical
sense nothing in that score is visible to the Applicants and no such

activities of such cell is existing in the said area.

42. The Applicants state that taking into consideration the dire
pollution condition in the said area the Central Pollution Control Board
and the West Bengal Pollution Control Board being the Respondent Nos.
(13) and (14) have neither conducted any study not prepared any report
with an aim to take any immediate preventive steps to stop such
pollution and/or to reduce the pollution level when conditions becomes
dire and uncontrollable. There is no such pollution Emergency plan is

existing in and for the area in question.

43. The Applicants state that despite all such requirements nothing
has been done in practical sense to reduce and/or to curve the menace
of pollution, the condition of Air, Land, Soil and Environment of the
area in question is extremely critical even nearby waterbodies and firm

lands has also been suffering because of such pollution.

44. The Applicants state that the above actions of the Respondents
Authorities is nothing but colourable exercise of their power and the
said Respondents are remaining silent which will take toll on ecosystem
and cause irreparable loss to the environment as well as local people of
the said aréa, negatively affects their lives who are mostly dependent on

the natural resources of the said area.
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45. The Applicants state that the aforesaid action and non-action of
the Respondents give rise to substantial questions relating to
environment as there is direct violation of specific statutory
environmental obligations, the community at large along with the
individuals, group of individuals like the Applicants are highly affected
by environmental consequences, the gravity of damage to the
environment and property is highly substantial, the damage to the
public health and hygiene, community health and hygiene is broadly
miserable, the environmental consequences relates to specific and point
source of pollution as has been enumerated in Section 2(m) of the

National Green Tribunal Act, 2010.

46. The Applicants submits that the instant Application has been
filed under Sections 14, 15, 18, &2 and 20 of the National Green
Tribunal Aét, 2010 to challenge the significant issue of unwarranted Air
Pollution, Water Pollution, Land Pollution and Environmental Pollution
causing by illegal and unauthorized mining and mining activities by the
Respondent No. (7) in association and connivance with other

Respondents.

47. The Applicants submit that they are espousing the cause of local
thousands of inhabitants of the Chunpora Village, Post Office and Police
Station - Barjora, District - Bankura — 722202, who are like the
Applicants seriously affected by the Environment, Air and Land
Pollutions due to illegal, unauthorized, haphazard and unplanned
mining the of in the said area, being members of a group and/or large

number of such concerned and affected people.

48. The Applicants submit that in the year 2003, the Joint Secretary
to the Government of West Bengal, commerce and Industries

Department, vide Memo No. 304-CI-0-/Coal/023/03/MI dated
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29.10.2003 intimated the Joint Secretary to the Land and Land
Reforms Department, Government of West Bengal and vide Memo No.
303(3)-CI-O[/Coal/023/03/MI dated 29.10.2003 intimated the District
Magistrates of Bankura, Birbhum and Purulia for identification of some
lands in the Districts of Bankura as well as Birbhum for mining for
mining of coal and thereby directed restriction and settlement and/or

transfer of such lands for the time being.

49. The Applicants submit that pursuant to the said decision dated
St October, 2010 by the Ministry of Commerce and Industry,
Government of West Bengal the State acquired the required land of
about 697 ‘acres of land lying and situated at Seven Mouzas namely
Sitarampur, Shalgara, Kishoripur, Jaysinghapur, Ronalejora,
Bhagabanpur, Raghunathpur, Paharpur and Krishnananagar in the
District of Bankura for mining Coal at Trans Damodar Sector Coal

Block under Ranigunj Coal Fields.

S50. The Applicants submit that subsequently, vide another
Notification No. 370-CI/o/Coal/01/04/MI dated 8th November, 2005
the Joint Secretary to the Commerce and Industries Department, the
Government of West Bengal intimated the Managing Director West
Bengal Mineral Development and Trading Corporation Limited
(hereinafter referred to as WBMDTCL) of such decision taken by the
Ministry of Commerce and Industry and requested them to start the

Land Acquisition proceedings.

51. The Applicants submit that the issues went up to the Hon’ble

Supreme Court of India regarding such allotment of Coal Block amongst

others.
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52. The Applicants submit that thereafter, certain development
cropped up and subsequently, the said WBMDTCL was appointed as
the advisor-cum-mining agents of said Durgapur Projects Limited
(hereinafter referred to as DPL) in respect of operation of the said Trans
Damodar Coal Block, which was obtained by DPL through auction from

the nominated Authority, Ministry of Coal, Government of India.

53. The Applicants submit that amidst acquisition proceedings
having been initiated, talks went on for rehabilitation of the affected
persons in- respect of the said project and the rehabilitation and
resettlement package was revised a couple of times and ultimately on
2nd December, 2010 a meeting was held between the land losers and the
Authorities of the Trans Damodar Coal Project in presence of District
Magistrate Bankura, whereby and where under a final shape was given

to the said rehabilitation and resettlement package.

54. The Applicants submit that in the said rehabilitation and
resettlement packages, various terms and conditions were discussed
and agreed upon by the concerned interested persons and/or
stakeholders regarding acquisition of lands upon giving due, adequate
and just compensation and employment to the land losers and even
providing for resettlement of them prior to the starting of any mining
activities, however, nothing significant was done thereafter, and

substantial portion of the proposed land acquisition was also held up.

55.  The Applicants submit that the entire area of land comprising the

village Chunapara has not at all been acquired as yet.

56. The Applicants submit that as per the schemes of the Coal mines
project various terms and conditions as well as safety measures have

been postulated by the Respondent Authorities which were/are to be
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followed and/or undertaken by the competent Authorities before

initiation and during the process of mining in the said area.

57. The Applicants submit that it was suggested by the Authority not
to initiate and/or undertake any mining activities or infrastructural
development pertaining thereto prior to initiation of direct purchase of
alternative lands for resettlement of the residents of Chunpora and

Bhirkasol village.

58. The Applicants submit that it was agreed by the Authority that
opencast working shall not be extended in areas unless the land in

question has been acquired by the M/S Durgapur Projects Limited.

59. The Applicants submit that it was suggested by the Authority that
no blasting for removal of overburden or for extraction of coal is
permitted within 100 meters of any structure and/or building not
belonging to the Authorities of M/S Durgapur Projects Limited
(hereinafter called and referred to as the DPL) or any public road,

unless permission as required under the Law is obtained.

60. The Applicants submit that it was also suggested by the Authority
that the owners of structures, dwelling houses and lands not belonging
to the DPL and habitants and/or occupants of such dwelling and/or
building shall be indemnified against damage of property and/or injury

to persons if arises, due to mining operations.

61. The Applicants submit that it was proposed by the Authority that
no blasting shall be done within 100 meters distance from the State

Highway No. 9 until the same is shifted beyond the danger zone of

blasting.
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62. The Applicants submit that it was also suggested by the Authority
that no blasting shall be done within 100 meters distance from the
structure of Bhikrasol and Chunpora village untill the same is shifted

beyond the danger zone of blasting.

63. The Applicants submit that it was suggested by the Authority that
owing to such mining activities if any environmental pollution or
inconvenience is caused to the people of the locality, District
Administration shall take immediate steps to mitigate or eliminate the

same.

64. The Applicants submit that out of 697 acres of land which was
proposed to be acquired only about 282.45 acres of land has admittedly
been acquired till date, the process of acquisition in respect of the
balance amount of land is being held up for an indefinite period of time
but the mining process is going on rampantly in a haphazard manner

affecting the whole area and causing environmental hazards.

65. The Applicants submit that the Chunpora village constitute of
land under Mauza- Shalgara, and no portion of land of such Mauza has
yet been acquired. However, such irresponsible and haphazard mining
de-hors the relevant scheme and agreed terms and conditions has
posed a serious threat to the lives, properties and environment of the

inhabitants of the Chunpora Village and its vicinity at large.

66. The Applicants submit that owing to indiscreet blasting and
mining, deep creaks and crevasses are regularly coming up in the
existing houses and building constructions of the area damaging them

at their foundations.
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67. The Applicants submit that apart from the above the Public roads
of the area have also been made to suffer serious damages and
landslides owing to such unplanned, unmethodical indiscriminate

mining.

68. The Applicants submit that basic civic infrastructures, amenities
and facilities of the locale are also largely affected as a consequences of
such irregular and uncontrolled mining, resulting thereby almost

complete blockage of drainage and sewerage system of the said locality.

69. The Applicants submit that perennial water logging has become a

common phenomenon in the said locality.

70. The Applicants submit that due to lack of resettlement and
rehabilitation, the people of the said locality are also being seriously
subjected to the wrath of pollution owing to such inexpedient mining

activities.

71. The Applicants submit that agricultural lands are going damaged
or otherwise encroached upon by mining activities in unauthorized

manner.

72. The Applicants submit that such illegal and unauthorized mining
operations of the said project have been going on affecting the entire
earmarked area notwithstanding only few acres of land having been
actually an officially acquired out of their total 697 acres of proposed
land acquisition, thereby gravely affecting the people, theirs lives and

environment of the vast area.

73. The Applicants submit that the inhabitants of Chunpora village
are the most affected, though their lands have not been lawfully
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acquired for the said projects, they could not use, utilize or even enjoy
the same for their own way moreover the Air, Water, Land and the
Environment of the area polluted day by day due to such illegal mining

and mining activities and transportation of the said mines.

74.  The Applicants submit that the lands as well as agricultural lands
of the said village are getting waterlogged with waste water coming out
of the mines for which it has become impossible to utilise such lands for

the purpose of cultivation and/or any other purposes also.

73, The Applicants submit that such types of indiscriminate illegal
mining throughout the area is a major factor of pollution of land and its
degradation. Despoliation of natural landscape through spoil heaps and
excavation, reduction in forest and agricultural areas, air and water
pollution arethe natural and obvious consequences of such type of large

scale illegal mining operation in the area in in question.

76. The Applicants submit that the blasting in the mines are regularly
being carried out without following the norms and as close as within
200 feet of the residential areas of Chunpora village and also without
maintaining any distance as agreed from the roads including state high

way leading to its damage and destruction.

77. The Applicants submit that the consequence of such blasting
causing noise in high scale beyond the tolerance level of any human
being and such indiscriminate and illegal blasting causing noise

pollution with Air Pollution.

78. The Applicants submit that as a consequences of such unplanned
and haphazard mining and blasting, most of the residential houses

have developed cracks and some of them collapsed as well.
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79. The Applicants submit that the situation is so grim that the
residents of the village are living under constant fear of losing their lives

as well as their properties.

80. The Applicants submit that their access to the public roadways
has also been seriously affected and the entire locality has virtually

become a quagmire.

81. The Applicants submit that the villagers of Chunpora have
neither got any benefit of the Rehabilitation and Resettlement packages
as has been promised to them nor were they given any employment in
the Respondent organisations and/or wunder their control and
management as envisaged in the scheme since their lands have not
been formally acquired under the law as yet, though indiscreet mining
is otherwise going on all around their vicinity, and moreover they are
the worst suffer of the various types of pollution and health hazards

causing thereby making their lives hell.

82. The Applicants submit that whenever they unitedly put efforts to
protest against such deprivation and unplanned mining activities, they
are being threatened of dire consequences and intimidated by
implicating them in false criminal cases. Ventilating all these
grievances, the Petitioners have caused to make series of
representations before the Respondent Authorities stating all the facts
and problems which the people of the Chunpora village are facing, but

all were in vain.

83. The Applicants submit that the District Administration is under
an obligation to take steps to mitigate and eliminate such grievances
and inconveniences of the local people, however, to the utter dismay, it

was communicated from the Office of the District Magistrate, Bankura
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that such grievances are to be addressed to the Authority of the
WBMDTCL and DPL for their redress.

84. The Applicants submit that series of Representations were
subsequently made before the WBMDTCL and DPL as well, but no
fruitful result did bear. The predicament is aggravating day by day.

85. The Applicants submit that the Respondent WBMDTCL and DPL
above are continuing with their rampant haphazard mining forcefully
under the active indulgence of the local and District Administrative
Authorities without paying any heed to the bonafide objections and
grievances of the Public at large particularly of Chunpora village and
thereby showing a thumb to the Rule of Law making the lives of
inhabitants of the said village disastrous and polluting the wholesome

environment of the area at large.

86. The Applicants submit thét despite such apparent unplanned and
unauthorized mining operations and activities depriving the local
residents of their lives and properties and despite violating the safety
measures and the agreed package for rehabilitation essential for the
purpose of implementation of such projects and subsistence of the
repeated objections and representations made by the Applicants in
respect thereof the Respondents Authorities have not taken any

efficacious steps in respect thereof.

87. The Applicants submit that the Respondent Authorities unable
and/or failed to redress the problem in question sympathetically rather
sat tight over the issue in question, the Respondent Authority
completely ignored the rehabilitation and resettlement issue of the
affected persons rather encourage the wrongdoers to escalate the pain

and agony of the thousands sufferers of such illegal and unauthorized
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mining activities perpetrated by some of the Respondent Authority and
thereby encourage to perpetrate the causes of environmental

degradation whatsoever.

88. The Applicants submit that as the instant original Application is
being filed to challenge the significant issue of unwarranted Air
pollution due to dust caused by coal residue accumulated along
roadside as well as the rampant plying of thousands of Trucks,
Dumper, Tipper and over the village non-metal roads apart from that
pollution caused due to leakage of industrial dust effluents into nearby

farm lands and water bodies.

89. The Applicants submit that the Pollution primarily stems from the
unregulated transportation of coal via Trucks, Dumper, Tipper leading
to adverse environmental impacts and suffocating the nearby areas with

such Air Pollution beyond tolerable level.

90. The Applicants submit that they are mainly hailing from the local
areas which are worst affected by such acts of indiscriminate use and
plying of vehicles thousand in numbers, if not more and those
inhabitants of the said area and adjoining area are suffering from such
pollution, and as those people of the locality are basically farmers, their

farmlands has been indirectly affected by the said Pollution.

91. The Applicants submit that it is worthwhile to mention herein
that on daily basis around 7,000 to 12,000 coal loaded trucks plying of
from and to the coal mines to different places within the State of West
Bengal and/or other States the passage of those trucks mostly happens
within the village and/or by using the village roads and adjacent roads
as well as connecting roads to and including State High way which is

also a congested and narrow one and causing the lives of the
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inhabitants of the locality and adjacent locality miserable and they
apart from other diseases suffering from respiratory problems leading to

cancer.

92. The Applicants submit that most of the trucks do not take any
preventive and precautionary measures so that the dust particularly the
coal dust from the trucks leaks outside and contaminate the entire
environment and pollutes the vicinity leading to sufferings and pains to
the inhabitants at large, including children and aged persons and due
to such reasons the said area now becomes most polluted area in the

State as well.

93. The Applicants submit that because of leakage of coal dust from
those trucks a large quantity of coal dust lies on both sides of the roars
and subsequently, such accumulated coal dust becomes major cause of
pollution of the area concerned specifically causing Air and Land
Pollution, not only it contaminated the Air quality but it is a cause of
damaging the fertility of the Land and the Agricultural activities become

mostly affected thereby.

94. The Applicants submit that the house holds many school, both
primary and upper primary level, collages and other educational
institutions hospitals, health centers fall within the said route
wherefrom the innumerable number of trucks are plying and because of
such high amount of dust pollution most of the people including
children and aged persons residing in the vicinity have started
developing air borne disease and pulmonary diseases, and the

conditioning is worsening day by day.

95. The Applicants submit that the State Respondents virtually did

othing to reduce the pollution and has not brought any changes in the
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ground therefore, the scenario on the ground and the pollution is still
very high. Moreover, it is also a matter of concern that most of trucks
plying with the such coal, fly ash and other minerals did not use proper
cover rather they did not use any sorts of cover at all and due to this

most of the dust easily accumulated in the air.

96. The Applicants submit that as per National Clean Air Programme
(NACP) an air quality management cell have to be formed for monitoring
and/or controlling the air quality of the concerned area with an aim to
keep cheek in the pollution in the area in question, but in practical
sense nothing in that score is visible to the Applicants and no such

activities of such cell is existing in the said area.

97. The Applicants submit that taking into consideration the dire
pollution condition in the said area the Central Pollution Control Board
and the West Bengal Pollution Control Board being the Respondent Nos.
(13) and (14) have neither conducted any study not prepared any report
with an aim to take any immediate preventive steps to stop such
pollution and/or to reduce the pollution level when conditions becomes
dire and uncontrollable. There is no such pollution Emergency plan is

existing in and for the area in question.

98. The Applicants submit that despite all such requirements nothing
has been done in practical sense to reduce and/or to curve the menace
of pollution, the condition of Air, Land, Soil énd Environment of the
area in question is extremely critical even nearby waterbodies and firm

lands has also been suffering because of such pollution.

99. The Applicants submit that the above actions of the Respondents
Authorities is nothing but colourable exercise of their power and the

said Respondents are remaining silent which will take toll on ecosystem
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and cause irreparable loss to the environment as well as local people of
the said area, negatively affects their lives who are mostly dependent on

the natural resources of the said area.

100. The Applicants submit that the aforesaid action and non-action of
the Respondents give rise to substantial questions relating to
environment as there is direct violation of specific statutory
environmental obligations, the community at large along with the
individuals, group of individuals like the Applicants are highly affected
by environmental consequences, the gravity of damage to the
environment and property is highly substantial, the damage to the
public health and hygiene, community health and hygiene is broadly
miserable, the environmental consequences relates to specific and point

source of pollution.

101. The Applicants submit that the Respondent Authorities refused

and/or rejected to act in accordance with law.

102. The Applicants submit that the Respondent Authorities failed
and/or unable to act in accordance with the Law rather acted
arbitrarily and thereby violated the Fundamental Rights of the

Applicants as Guaranteed by the Constitution of India.

103. The Applicants submit that being common people and
unfortunate inhabitants of the said village they may be feel cheated
when finds that they are not getting justice due to the acts and
approach of some the instrumentalities of the state actually who are

entrusted with the duty to do the justice.

104. The Applicants submit that that the Respondent Authorities

refused and/or rejected to act in accordance with law.
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105. The Applicants submit that the Respondent Authorities failed
and/or unable to act in accordance with the Law rather acted
arbitrarily and thereby violated the Fundamental Rights of the

Applicants as Guaranteed by the Constitution of India.

106. The Applicants submit that the acts and actions of the

Respondent Authorities are neither bonafide nor lawful.

107. The Applicants submit that the actions of the Respondent

Authorities are ex-facie bad on facts as well as in law.

108. The Applicants submit that the said action and /or non-action of
the Respondent Authorities is otherwise bad, illegal, perverse and

cannot be countenanced both in law as well on facts.

109. The Applicants submit that the actions and/or non-actions of the
Respondents complained of heréin suffer from the vice of illegality,
irrationality and/or procedural impropriety warranting interdiction by
this Hon’ble Tribunal in exercise of jurisdiction vested upon it by the

Constitution of India.

110. The Applicants submits that the acts and/or actions including
non- actions of the Respondent Authorities are in flagrant violation of
law, the principles of natural justice and as such is depictive of
highhandedness and mechanical action and as such amount to sheer

miscarriage of justice.

111. Being aggrieved by and dissatisfied with the acts of discrimination
meted out to the Applicants, by the Respondents the Applicants beg to
move this Hon’ble Court under Article 226 of the Constitution of India

on the following amongst other
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Grounds

For that the instant Application has been filed under
Sections 14, 15, 18, and 20 of the National Green
Tribunal Act, 2010 to challenge the significant issue
of unwarranted Air Pollution, Water Pollution, Land
Pollution and Environmental Pollution causing by
illegal and unauthorized mining and mining activities
by the Respondent No. (7) in association and

connivance with other Respondents.

For that as per the schemes of the Coal mines project
various terms and conditions as well as safety
measures have been postulated by the Respondent
Authorities which were/are to be followed and/or
undertaken by the competent Authorities before
initiation and during the process of mining in the

said area.

For that it was suggested by the Authority not to
initiate and/or undertake any mining activities or
infrastructural development pertaining thereto prior
to initiation of direct purchase of alternative lands for
resettlement of the residents of Chunpora and

Bhirkasol village.

For that it was agreed by the Authority that opencast
working shall not be extended in areas unless the
land in question has been acquired by the M/S

Durgapur Projects Limited.
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For that it was further suggested by the Authority
that no blasting for removal of overburden or for
extraction of coal is permitted within 100 meters of
any structure and/or building not belonging to the
Authorities of M/S Durgapur Projects Limited
(hereinafter called and referred to as the DPL) or any
public road, unless permission as required under the

Law is obtained.

For that it was also suggested by the Authority that
the owners of structures, dwelling houses and lands
not belonging to the DPL and habitants and/or
occupants of such dwelling and/or building shall be
indemnified against damage of property and/or injury

to persons if arises, due to mining operations.

For that it Wals proposed by the Authority that no
blasting shall be done within 100 meters distance
from the State Highway No. 9 until the same is
shifted beyond the danger zone of blasting.

For that it was also suggested by the Authority that
no blasting shall be done within 100 meters distance
from the structure of Bhikrasol and Chunpora village
untill the same is shifted beyond the danger zone of

blasting.

For that it was suggested by the Authority that owing
to such mining activities if any environmental

pollution or inconvenience is caused to the people of
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the locality, District Administration shall take

immediate steps to mitigate or eliminate the same.

For that out of 697 acres of land which was proposed
to be acquired only about 282.45 acres of land has
admittedly been acquired till date, the process of
acquisition in respect of the balance amount of land
is being held up for an indefinite period of time but
the mining process is going on rampantly in a
haphazard manner affecting the whole area and

causing environmental hazards.

For that the Chunpora village constitute of land
under Mauza- Shalgara, and no portion of land of
such Mauza has yet been acquired. However, such
irresponsible and haphazard mining de-hors the
relevant scherhe and agreed terms and conditions has
posed a serious threat to the lives, properties and
environment of the inhabitants of the Chunpora

Village and its vicinity at large.

For that owing to indiscreet blasting and mining,
deep creaks and crevasses are regularly coming up in
the existing houses and building constructions of the

area damaging them at their foundations.

For that apart from the above the Public roads of the
area have also been made to suffer serious damages
and landslides owing to such unplanned,

unmethodical indiscriminate mining.
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For that basic civic infrastructures, amenities and
facilities of the locale are also largely affected as a
consequences of such irregular and uncontrolled
mining, resulting thereby almost complete blockage

of drainage and sewerage system of the said locality.

For that perennial water logging has become a

common phenomenon in the said locality.

For that due to lack of resettlement and
rehabilitation, the people of the said locality are also
being seriously subjected to the wrath of pollution

owing to such inexpedient mining activities.

For that agricultural lands are going damaged or
otherwise encroached upon by mining activities in

unauthorized manner.

For that such illegal and wunauthorized mining
operations of the said project have been going on
affecting the entire earmarkcd area notwithstanding
only few acres of land having been actually an
officially acquired out of their total 697 acres of
proposed land acquisition, thereby gravely affecting
the people, theirs lives and environment of the vast

area.

For that the inhabitants of Chunpora village are the
most affected, though their lands have not been
lawfully acquired for the said projects, they could not

use, utilize or even enjoy the same for their own way
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moreover the Air, Water, Land and the Environment
of the area polluted day by day due to such illegal
mining and mining activities and transportation of

the said mines.

For that the lands as well as agricultural lands of the
said village are getting waterlogged with waste water
coming out of the mines for which it has become
impossible to utilise such lands for the purpose of

cultivation and/or any other purposes also.

For that such types of indiscriminate illegal mining
throughout the area is a major factor of pollution of
land and its degradation. Despoliation of natural
landscape through spoil heaps and excavation,
reduction in forest and agricultural areas, air and
water pollutibn are the natural and obvious
consequences of such type of large scale illegal

mining operation in the area in in question.

For that the consequence of such blasting causing
noise in high scale beyond the tolerance level of any
human being and such indiscriminate and illegal

blasting causing noise pollution with Air Pollution.

For that as a consequences of such unplanned and
haphazard mining and blasting, most of the
residential houses have developed cracks and some of

them collapsed as well.
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For that the access to the public roadways of the
People at large also been seriously affected and the

entire locality has virtually become a quagmire.

For that the villagers of Chunpora have neither got
any benefit of the Rehabilitation and Resettlement
packages and moreover they are the worst suffer of
the various types of pollution and health hazards

causing thereby making their lives hell.

For that whenever there is any efforts to protest
against such deprivation and unplanned mining
activities, the protestors are being threatened of dire
consequences and intimidated by implicating them in

false criminal cases.

For that the District Administration is under an
obligation to take steps to mitigate and eliminate
such grievances and inconveniences of the local
people but it was communicated from the Office of
the District Magistrate, Bankura that such grievances
are to be addressed to the Authority of the WBMDTCL
and DPL for their redress.

The Applicants submit that the Respondent
WBMDTCL and DPL above are continuing with their
rampant haphazard mining forcefully under the
active indulgence of the local and District
Administrative Authorities without paying any heed
to the bonafide objections and grievances of the

Public at large particularly of Chunpora village and
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thereby showing a thumb to the Rule of Law making
the lives of inhabitants of the said village disastrous
and polluting the wholesome environment of the area

at large.

For that the Respondent Authorities completely
ignored the rehabilitation and resettlement issue of
the affected persons rather encourage the wrongdoers
to escalate the pain and agony of the thousands
sufferers of such illegal and unauthorized mining
activities perpetrated by some of the Respondent
Authority and thereby encourage to perpetrate the

causes of environmental degradation whatsoever.

For that as the instant original Application is being
filed to challenge the significant issue of unwarranted
Air pollution due to dust caused by coal residue
accumulated along roadside as well as the rampant
plying of thousands of Trucks, Dumper, Tipper and
over the village non-metal roads apart from that
pollution caused due to leakage of industrial dust

effluents into nearby farm lands and water bodies.

For that the Pollution primarily stems from the
unregulated transportation of coal via Trucks,
Dumper, Tipper leading to adverse environmental
impacts and suffocating the nearby areas with such

Air Pollution beyond tolerable level.

For that the People are mainly hailing from the local

areas which are worst affected by such acts of
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indiscriminate use and plying of vehicles thousand in
numbers, if not more and those inhabitants of the
said area and adjoining area are suffering from such
pollution, and as those people of the locality are
basically farmers, their farmlands has been indirectly

affected by the said Pollution.

For that on daily basis around 7,000 to 12,000 coal
loaded trucks plying of from and to the coal mines to
different places within the State of West Bengal
and/or other States the passage of those trucks
mostly happens within the village and/or by using
the village roads and adjacent roads as well as
connecting roads to and including State High way
which is also a congested and narrow one and
causing the lives of the inhabitants of the locality and
adjacent locality miserable and they apart from other
diseases suffering from respiratory problems leading

to cancer.

For that most of the trucks do not take any
preventive and precautionary measures so that the
dust particularly the coal dust from the trucks leaks
outside and contaminate the entire environment and
pollutes the vicinity leading to sufferings and pains to
the inhabitants at large, including children and aged
persons and due to such reasons the said area now
becomes most polluted area in the State as well.

For that due to leakage of coal dust from those trucks
a large quantity of coal dust lies on both sides of the

roars and subsequently, such accumulated coal dust
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becomes major cause of pollution of the area
concerned specifically causing Air and Land
Pollution, not only it contaminated the Air quality
but it is a cause of damaging the fertility of the Land
and the Agricultural activities become mostly affected

thereby.

For that the house holds many school, both primary
and wupper primary level, collages and other
educational institutions hospitals, health centers fall
within the said route wherefrom the innumerable
number of trucks are plying and because of such
high amount of dust pollution most of the people
including children and aged persons residing in the
vicinity have started developing air borne disease and
pulmonary diseases, and the conditioning is

worsening day by day.

For that the State Respondents virtually did nothing
to reduce the pollution and has not brought any
changes in the ground therefore, the scenario on the
ground and the pollution is still very high. Moreover,
it is also a matter of concern that most of trucks
plying with the such coal, fly ash and other minerals
did not use proper cover rather they did not use any
sorts of cover at all and due to this most of the dust

easily accumulated in the air.

For that as per National Clean Air Programme (NACP)
an air quality management cell have to be formed for

monitoring and/or controlling the air quality of the
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concerned area with an aim to keep cheek in the
pollution in the area in question, but in practical
sense nothing in that score is visible to the
Applicants and no such activities of such cell is

existing in the said area.

For that the Central Pollution Control Board and the
West Bengal Pollution Control Board being the
Respondent Nos. (13) and (14) have neither
conducted any study not prepared any report with
an aim to take any immediate preventive steps to
stop such pollution and/or to reduce the pollution
level when  conditions becomes dire and

uncontrollable.

For that there is no such pollution Emergency plan is

existing in and for the area in question.

For that nothing has been done in practical sense to
reduce and/or to curve the menace of pollution, the
condition of Air, Land, Soil and Environment of the
area in question is extremely critical even nearby
waterbodies and firm lands has also been suffering

because of such pollution.

For that the actions of the Respondents Authorities is
colourable exercise of their power and the said
Respondents are remaining silent which will take toll
on ecosystem and cause irreparable loss to the

environment as well as local people of the said area,
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negatively affects their lives who are mostly

dependent on the natural resources of the said area.

For that the aforesaid action and non-action of the
Respondents give rise to substantial questions
relating to environment as there is direct violation of
specific statutory environmental obligations, the
community at large along with the individuals, group
of individuals like the Applicants are highly affected
by environmental consequences, the gravity of
damage to the environment and property is highly
substantial, the damage to the public health and
hygiene, community health and hygiene is broadly
miserable, the environmental consequences relates to

specific and point source of pollution.

For that the Respondent Authorities refused and/or

rejected to act in accordance with law.

For that the Respondent Authorities failed and/or
unable to act in accordance with the Law rather acted
arbitrarily and thereby violated the Fundamental
Rights of the Applicants as Guaranteed by the

Constitution of India.

For that the acts and actions of the Respondent

Authorities are neither bonafide nor lawful.

For that the actions of the Respondent Authorities

are ex-facie bad on facts as well as in law.
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XLVII. For that the said action and/or non-action of the
Respondent Authorities 1is otherwise bad, illegal,
perverse and cannot be countenanced both in law as

well on facts.

XLVIIL. For that the actions and/or non-actions of the
Respondents complained of herein suffer from the
vice of illegality, irrationality and/or procedural
impropriety warranting interdiction by this Hon’ble
Tribunal in exercise of jurisdiction vested upon it by

the Constitution of India.

XLIX. For that the acts and/or actions including non-
actions of the Respondent Authorities are in flagrant
violation of law, the principles of natural justice and
as such is depictive of highhandedness and
mechanical action and as such amount to sheer

miscarriage of justice.

112. The Applicants submit that in view of the facts that the
Respondents started and/or allowed to start the mining activities
illegally without following any law, Rules framed for this purpose, and
delay in restraining them may cause irreparable loss and injury to the
Applicants lives, property and environment, and as such, under such
grave urgency in moving the instant application the service to the

Respondents may be dispensed with.

113. The Applicants have no other effective remedy for redressal of their
grievances and the reliefs as prayed for if granted will be full and

complete.
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114. The records of this case are laying within the jurisdiction of this
Hon’ble Tribunal and as such this Hon’ble Tribunal is empowered to try

and entertain it.

115. The instant application is bonafide and made for ends of justice.

116. Limitation :

The Applicants state that as the matter involved herein is arising
out with the illegal mining and mining activities and pollution in Air,
Water, Land and Environment in the said Village — chunpora, Post
Office and Police Station — Barjora, District — Bankura, West Bangal,
India without following any law and/or violating all the existing law and
directions of the Authorities concerned and the problem is still
continuing hence, therefore, the cause of action is continuing since the
inception of such activities till date and/or no question of limitation is

existing thereon.

117. Prayers:

Under the Circumstances the Applicants
most humbly pray that Your Lordship

may be graciously pleased to

a) Grant leave for moving the instant
Application as extreme urgent one by
dispensing with Rule relating to service of

copies upon the Respondents , and

b) Pass a mandatory order or orders and/or
direction or directions commanding the
Respondent authorities, their men,

agents, assigns, employees and/or
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subordinates whereby and wherein the
said Respondent Authorities be directed
to stop all the illegal mining and mining
activities in the vicinity of the Chunpora
Village, Post Office and Police Station -
Barjora, District — Bankura - 722202, in
the state of West Bangal, India, being the
area in question and to ensure the
pollution free Air, Water, Land and
Environment in the said vicinity of the
Chunpora Village, Post Office and Police
Station — Barjora, District — Bankura -
722202, in the state of West Bangal,
India forthwith, and

Pass a Prohibitory order in the nature of
permanent Prohibition prohibiting the
Respondents their men, agents, assigns,
employees and/or subordinates from
using the said vicinity of the Chunpora
Village, Post Office and Police Station -
Barjora, District - Bankura — 722202, in
the state of West Bangal, India for using
the site for illegal mining and mining
activities and not to pollute the Air,
Water, Land and Environment in the said
vicinity of area lying and existing in the
vicinity of Chunpora Village, Post Office
and Police Station — Barjora, District -
Bankura — 722202, in the state of West
Bangal, India and not to use the Public
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roads, village roads including the State
High Way in and around of Chunpora
Village, Post Office and Police Station —
Barjora, District — Bankura — 722202, in
the state of West Bangal, India for
carrying the coal, coal residue, and/ or
other materials of the said mine and
causing pollution whatsoever thereby,

and

Pass a mandatory order or orders and/or
direction or directions commanding the
Respondent authority Nos. (13) and (14)
their men, agents, assigns, employees
and/or subordinates whereby and
wherein the said Respondent Authorities
be directed to conduct extensive study
and to prepare and submit a
comprehensive report with an aim to
take any immediate preventive steps to
stop such pollution and/or to reduce the
pollution level when conditions becomes
dire and uncontrollable and also order
and/or direct the Respondent Nos. (13)
and (14) to frame and finalise a pollution
Emergency plan for the area in question
in a time bound manner and further to
direct them to furnish the Report in this
Hon’ble Tribunal in a time bound
manner, and as per guidelines and

norms framed by National Clean Air
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Programme (NACP) also an Air quality
management cell to be formed for
monitoring and/or controlling the air
quality of the concerned area with an aim
to keep cheek in the pollution in the area

in question in future, and

Pass and order or orders and/or
direction or directions directing the
Respondents to certify and transmit the
records of this case to this Hon’ble
Tribunal, so that conscionable justice

may be administered thereby, and

Issue a Rule NISI in terms of prayers (b)

(c) (d) and (e) above, and

Make the said Rule absolute on hearing
the causes shown or if no cause is shown
and/or to pass such other or further
order or orders as to Your Lordship may

seem fit and proper, and

Grant an interim order directing the
Respondents their men, agents, assigns,
employees and/or subordinates from
using the said vicinity of the Chunpora
Village, Post Office and Police Station -
Barjora, District - Bankura - 722202, in

the state of West Bangal, India for using
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the site for illegal mining and mining
activities and not to pollute the Air,
Water, Land and Environment in the said
vicinity of area lying and existing in the
vicinity of Chunpora Village, Post Office
and Police Station — Barjora, District -
Bankura — 722202, in the state of West
Bangal, India and not to use the Public
roads, village roads including the State
High Way in and around of Chunpora
Village, Post Office and Police Station -
Barjora, District - Bankura — 722202, in
the state of West Bangal, India for
carrying the coal, coal residue, and/ or
other materials of the said mine and
causing pollution whatsoever forthwith
till disposal of the instant Application,
and

W) Grant costs.

And the Applicants, as in duty bound, shall ever pray.

b
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Verification

I Budhan Maji, aged about 49 years, son of Late Amulya
Maji, by Nationality — Indian, by faith - Hindu, by occupation -
Business, residing at Village — Chunpora, Post Office and Pohce’gtatlo
— Barjora, D1str10t - Bankura Pin:— 7{2202 being the Apphcant }‘Io (;\
A5 duly ver1fy thab t;ﬁe\statements mac@m Raragraph Nos.9{, q (, 1,\ ,;thgﬁk, | ’GS' \28 ,
P 2ok029, B %3 " Land 4 4 of the foregoing application are truq» JD ‘in% i
) knowle,dge and.ihose‘made’uf’pa&gr'aph Nos. 2,3,8,9, € ,ﬁnlﬂb ’g L’L‘% 401114L
‘93 o arld 4.5V, are derived from fn)y information whlql;l I s;exmly e.l%eve tQ» /:
be ‘true and the rests. are My humble submlss1o\n before)‘thg's'Hon’ble
Trlbunal and I sign this verlﬁcatlon today the b%day ofﬁeumhg&024

@ udhan M A&”
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Affidavit

I Budhan Maji, aged about 49 years, son of Late Amulya Maji, by
Nationality — Indian, by faith — Hindu, by occupation - Business,
residing at Village — Chunpora, Post Office and Police Station — Barjora,
District — Bankura, Pin — 722202 do hereby solemnly affirm and declare
as follows —

1. That I am the Applicant No. (1) to this Application and as such
well conversant with the facts and circumstances out of which this
petition arises and sui juris to affirm this affidavit for myself and also
for and on behalf of the Other Petitioners having been duly authorized
and empowered by them to do so. ’ e,
f L ¢
&5 2. That the sta“cements made in paragzap}i N@s ‘4, G A
S8 1918.19,90,2.22422 24, 22429728, 30,3132, ! %39;
&% A4 of the for;gomg apphcatlon are true réo my knowledge an&\
58/ made in paragraph Nos. 2,3,5,1.%, 9@‘0 {r . & 40 4‘1 4l_an@ 2 ‘(’7/"
derived frorn my information which I- ye‘r11§'7 beheve to be‘true and f@e’ P
rests are my humble submission before this Hon’ble Tr1buna1 '_‘“”

Ruddharn Lajt

Prepared in my offj Deponent is known to me

rd

Advocate
Enrolment No. WB/921/2009

Mob : 9433746410 / 9051010095
Email ID : sagarmayadv@gmail.com

Solemnly affirmed before me
/% This the 5 day of becembe2024
I certify that all

CLARED
SOLE LY AFFIRMED ANO DE ,
BEFg:E ME ON (DENT IFICATION

S.
NOTARY

05 UEC b
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Goevernment of West Bengal
Commerce and Industries Department
Cell—MI

No.304-CI-O/Coal/023/03/M| Date 29.10.03
From : The Joint Secy. to the Govt. of W.B.
Jo. Shri S.P.Banerjee

Joint Secretary

L & LR Department,

Writers' Bldgs,
Kolkata-1."

Sub: Restriction on transfer of rayati lands in identified Coal blocks
proposed for Coal mining by W.B.M.D.T.C.

The undersigned is directed to state that the following Seven Coai blocks have
been identified by West Bengal Mineral Develépment & Trading Corporation Limited for
mining of Coal for feeding the industries in West Bengal. Govt. of India has been
approached by this Deptt. for necessary allotment of the séid blocks for expicitation and
the matter if under consideration of the Ministry of Coal, Govt. of India.

1 Khagra-Joydev Block, P.S.Dubrajpur, Dist. Birbhum, Mouza:Loba
(155-Sheet No.1), Paisadanga (154), Jhiral (153), Darari (156),

L Dewaganj; Harimsingha Block, P.S. Md. Bézar, Dist. Birbhum, Mouza:
Harisingha (38-Sheet No.1).

_(,\‘»

Trans-Damadar Sector, P.S. Barjora, Dist. Bankura, Mouza: Salgara (17),
Gokul Mathura (18), Kishoripur (19), Sitarampur (16), Palaspur (51).

4 Ardhagram Block, P.S. Mejia, District- Bankura, Mouza- Ardhgram (7)
Gopalpur (8), Khiraitore (12).

c Barjora-North Block, P.S. Barjora, Dist. Bankura, Mouza- Jhanjora, /

Manohar, Ghutagoria, ©
B Bakulia Block, P.S. Saltora, Dist.'Bankura Mouza: Dakulia. f ;'

1 \

Z. Nutandih (295), Paharibera (320), Digha (321), Parbatpur, P.S. N&\n@

Dist. Purulia. "\

Mining Plans & Selection of beneﬂcxary industries are under process '.. T e
l\/lmlng is being planned to be started immediately after the Coal Blocks are allotted by

Ministry of Coal, Govt of India.

It is therefore necessary to immediately restrict settiement of vested land
in these miouzas for which appropriate instruction shouid be issued by L & L.R Deptt.

Similarly it is also supported that in the interest of mining in those mouzas
transfer of roayati land, their registration, mutation and conversion also should be
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restricted for which appropriate direction may please be issued from Land & Land
Reforms Deptt. in the manner such restriction were imposed in respect of land along
National Highways recently.

Sdf/-
Joint Secretary,

No. No.304/1(4)-Ci-0O/Coal/023/03/Ml Date 29.10.03

Copy forwarded for information & necessary action to:-

The District Magistrate, Bankura
The District Magistrate, Birbhum,
The District Magistrate, Purulia
M.D. W.B.M.D.T.C Ltd.
Sd/-

Joint Secretary.
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2, The.Distrigt Magiatrau, Birbhum,
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_ Vested lands (and transfor
of 'Private lendg) 4n ldantif{ed Codl blocks Proposed for
Coul nirdng by Y, By, D.T.C, Ltaq,
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5 “8 Doptt, for NeCuggary dllotmant of tho
old blocke for Sxploitation end the mattgr i under Conslderation o
Mintstry of Cosl, Govt, of Indy a,

Khagrs Joydew Block, F.S, Dubrefpur,, pege, Birbhun, Mouszs iloba
(LSS . Shoet No, Ly Palsadanga C154)<g Jhirw

LEea), Darary (Li5h ),

Dewogoeny w Harinsingha Block P.S, « Uud, Bazar, Eist, Birbhun,

ltouzas Harinsingha’(aa‘,shgp% Ng, 1), ) a

4 Trans ,-"Damod,ar-‘Sector P.S, Earjora, Dist, Bankurs, Mouza :
Sel9ara (17),: Gokul Mabhogo UB)J Kishoriple (1g), Siteranpur (16,
Palanpng‘ (513.‘ 4 =

4, ‘T dhagrag -Block, p,s, Mejdia, List, Cankura, Mouza ‘rdhagran (73
Copalpur (g W K%iraiboro (125 :

5, Borjora « Norgh Block, p,s, Barjors, pist, Bankura, Mouza | Bhenjora,
Manohar, Ghutgeria, "

$. Bekwig Block, p,s, Saltora, rist, Beakura, nouzas Bek ulis,

7y Mo3us Nutandip (29%), Pahsrivers (322), Digha [ Perbitpur,
PS5, Na‘cm:id,,ﬂ)iat, P'w:uliaa :

You arg, therefore, ¥équested not 1y PTOPO60 &0ttiemaont of vasteg
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OF the ufgropesd 1dont1fisd'coqi
Wecky for any purpose withe ut teking €learence from this Dopartmant,

ours faithfyllyg
S/
Joint SeCTet ary
No, 1’)3(3)/1(2)-»CI/O/Coaal/O;’B/OB/Mi

Date 29, 10,0
Copy forwarded tor informstion to the

b Joint Secy,, L ¢ LeR, DQpartmOnt,_
2. Managing Director, w, B, M, BRTNC, Lt

[}
13, Nellieo Sengupte Sarani (Lindsay Street), ond floor,
Kolkata - g7 eX.to his letter no, MOTC/648 ot 14,10,03,

i N

Joint Secretary
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Government of West Bengal
Commerce and Industries Department

Cell—MI
No.303(3)-CI-0O/Coal/023/03/Mi Date 29.10.03
From The Joint Secy. to the Govt. of W.B,
To 1. The District Magistrate, Bankura
: The District Magistrate, Birbhum,
a8 The District Magistrate, Purulia

Sub:  Restriction of settlement of vestedlands (and transfer of Private
lands) in identified Coal blocks & propesed for Coal mining by
W.B.M.D.T.C.

Il am directed to state that the following Seven Coal blocks have been identifiea
by West Bengal Mineral Development & Trading Corporation Limited for mining of Coal
for feeding the industries in West Bengal. Govt. of India has been approached by this
Deptt. for necessary allotment of the said blocks for exploitation and the matter if under
consideration of the Ministry of Coal, Govt, of India.

i Khagra-Joydev Block, P.S.Dubrajpur, Dist. Birbhum, Mouza:Loba
(155-Sheet No.1), Palsadariga (154), Jhirul (153), Barari (180

1

2, Dewaganju— Harimsingha Block, P.S. Md. Bazar, Dist. Birbhum, Mouza:
Harisingha (38-Sheet No. 1)

S Trans-Damadar Sector, F.S. Barjora, Dist. Bankura, Mouza: Salgara Ci
Gokul Mathura (18), Kishoripur (19), Sitarampur (16), Palaspur (51).

4 Ardhagram Block, P.S. Mejia, District- Bankura, Mouza- Ardhgram (7),
Gopalpur (8), Khiraitore (12)

(&2

Barjora-North Block, P.S. Barjora, Dist. Bankura, Mouza- Jranjora
Manohar, Ghutagoria,

6 Bakulia Block, P.S. Saltora, Dist. Barikura Mouza: Bakulia.

= Mojas Nutandih (295), Paharibera (822}, Digﬁa (321), Parbatpur, P.S.
Neturia, Dist. Purulia.

You are, therefore, requested not to propose settlement of vested lands in
the mouzas mentioned above for the aforesaid identified Coal Biocks for any purpose
without taking clearance from this Department.

Sdf/-
Joint Secretary,

No. No.303/1(2)-CI-O/Coall023/03/M| Date 29:10.

. Copy forwarded for information to the:-
o Joint Secy. L & L.R, Department,
ol Managing Director, W.B.M.D.T..C. Ltd.
13, Nellie Sengupta Sarani (Lindsay Bireet), 2™ floor,
Kolkata-87 w.r. to his letter no MDTC/848 dt.14.10.02. Sd/-

Joint Saecretary.
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Decision in Cabinet

)” V\Q : held ,on September-27, 2005
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7 Department: Commerce & lndustries
Sulijeat

Acquisition of Land of 697 acres in. 7(seven) lMouzas under
Barjora Police Station in the District of Bankura for wmining
Con of coal at Trans Damodar Sector Coal block under Ranigunj Coal
Pilelds allotted to West Bengal Mineral Develcopment and Tracing

Corporation *“Limited by the Ministry of Coal, Government of
India.

Decision: . The proposal contained in the

. 1]
Cabinet Memo was approved.

YERIT®], 0Q-)0-300¢

Yo
, : o
Kolkata, : %anﬁﬁ/ Chief Minister
Cutebery @5, 2908
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Covernmont of

fornm West Bengal 5
LCommerde’ an d Industrieg Department
: ‘ Cell ~ mM1

Date: og U e ol

From The Assistant ‘Secret'ary to the Govt, of ¢, B.
To The jfen aging ‘Director, 3
West, Bengal 1in erajl Development ¢ Trading Corpn, Ltq,
L3, Nellie Senguwta Sarani, 2nd loor,
Kolkata.g7,
SUb ¢ Proposal for acquisition of land of 897 ' semoh e
7 (seven) Douvzas under Carjora p, s, in the ist,
0% Bankura for nining of g a at Tramis Dano dax
Sector Coal Block under Ranigunj Coal Fiel ¢,
allotted to ol B wi DG = Ltd, by e J/i,nistry o
Coal, 'Govt, o India,
Sir

I am direc_ted to infomm You that ‘the ape

Ve mentioned fale
Was approved by the

Cakinet hel d on 27t h

iJLliSiti
Proposal Sept auber, EOT g
Copy of the Cabinet decision ig Sent herewith fop

T your infomation, Yo
Qle.alsy eqlestiead to ¢

S possibl ey

Yollizies o o thiuly Y,

R
B Ol

Assistant se

Crotary
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5@;% THE DURGAPUR PRODJECTS LIMITED
s (A Government of West Bengal Enterprise)
Regdt, & Foan Offece . Dr. B, C. Roy Avenue, Durgapur - 718201
. Dist, - Burdwan » WoB India
Tele Fax ® + 91 (343) 2556786/2556251 /2555052

CIN U40102WB 196 SUCUasz Yy

No, MD/DPL/F-5/2015/30 Dated : 23.03.2015
To

T'he Managing Director,

The West Bengal Mineral Development & Trading Co. (.14

L2 1. Lindsay Streer. 3™ Floor.

Kolkawa - 700 087

Sub: Engagement of M/s WBMDTCL as Advisor —cum- Mining Agent of DPL in
o respect of operation of the Trans — Damodar Coal Block obtained
through Auction from the Nominated Authority, Ministrv of Coal. Govt. ¢f Indis
Lear Sir,

Kindly refer 1o your letter No MDTC/PM-3/128/262 daled 2307

20135 wherein you expressed
/OUF INtention 10 become Business Associates in respect of operation of Coal Block which were
cxpected to be available to WBPDCL and DPL. 1t may please be noted thar DPL participated  in the
bidding process of Trans-Damodar Coal Black and had executed agreement with the Nominated
Authority . Ministey of Coal. Govt."of India ang (he Vesting Order would be handed over 1o DPL's
representative on 23,03.2015 at New Delhi,

in this connection you may also please refer 10 the discussion held on 30 January,2015 and
248 February,2015 in presentg of CMD and other Directors and other seniors officials of WRBPDCL
and The Managinéb}_reclur , Execitive l.')irecror“( Finance) and thers of DPL, . The issuq was also
discussed at the Tevel of Addl. Chief Secretary. Department of Power & NES. Govt, of West Bengal

The detailed and modified proposal dated 27" February,2015 noted above was submitted based on the

B discussions referred (o aboye,

Ihe matter wag subsequently placed nefore the Board ol [irectors in ity S0 meeting neld o
12.3.2015, The Board decided ‘ip pricipie’ that W BMIDTCL wauld be appointed as “Advisor-cum-
Mining Agent'™in respect of the Trans-Damodar Cogl Block recei ed through the refevant Provistons ol
the Coal Mines (Special Provisions) Second Ordinance. 2014,

The detailed modalities of'taking aver of the Trans-Damodar Coal Mine 1o be abtained by DPI
are still not known to us, As per the Sehedute anpounced by the Gol, finai agreement in respect ol those
corl blocks was signed on 2™ March.201 3 followed by an Amendment on 16.3.2015  The Vesting
Order will be received on 23.3.2015 at New Delhi,
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No. MD/DPL/F-5/2015/30 Dated 23.03.2015

o,

The Managing Director,

The West Bengal Minerals Development and Trading Co. Ltd.,
12/1 (Illegible) Lindsay Street,

Kolkata — 700082.

Sub : Engagement of M/S WBMDTCL as Advisor — Cum- Mining Agent of DPL in
respect of operation of the Trans- Damodar Coal Block obtained by DPL through
Auction from the nominated Authority Ministry of Coal, Government of India.

Dear Sir,

Kindly refer to your letter No. MDTC/PM-5/128/262 dated 27/02/2015 wherein
you expressed your intention to become business associates in respect of operation of
coal blocks which were expected to be available to WBPDCL and DPL. It may be
please be noted that DPL participate in the bidding process of Trans Damodar coal
block and had executed agreement with the Nominated Authority, Ministry of Coal,
Govt. of India and the vesting order would be handed over to DPL’s representatives on
23.03.2015 at New Delhi.

In this connection you may also please refer to the discussion held on 30"
January, 2015 and 24" February, 2015 in presence of CMD and other Directors and
other senior officials of WBPDCL and the Managing Director, Executive
Director,(Finance) and others of DPL. The issue was also discussed at the level of
Additional Chief Secretary, Department of Power & NES Govt. of West Bengal. The
detailed and modified proposal dated 27" February, 2015 noted above was submitted
based on the discussions referred to above.

The matter was subsequently placed before the Board of Directors in the 595"
meeting held on 12.03.2015. The Board decided on principle that WBMDTCL would be
appointed as “Advisor Cum Mining Agent” in respect of the Trans Damodar Coal block
received through the relevant provisions of the Coal Mines (Special Provisions) Second
Ordinance, 2014.

The detailed modalities of taking over of the Trans Damodar Coal Mine to be
obtained by DPL are still not known to us. As per the schedule announced by the Govt.,
final agreement in respect of those coal blocks was signed on 2™ March, 2015 followed
by an amendment on 16.03.2015. The vesting order will be received on 23.03.2015 at
New Delhi.

{Contd......... P/2)
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 /THE DURGAPUR PROJECTS LIMITED. e el

(Page No.2)
in order to tackle the unforeseen eventualities in the transition phase, certain minimum issues on
emergency basis are 10 be undertaken by WBMDTCL as delineated below :
a) Measures 10 be taken for security of mine and the coal reserve at least from 24.03.15 in phases.
b) Undertake minimum operation and maintenance job (like pumping out water etc.) to prevent the
mine from getting damaged. :
¢ feep the minimum CSR activities continuing in the area inhabited by Project Affected People
(LPAP) lest problems crop up when the mining operation resstans and PAP do not suffer due 1o non-
availability of sush facilities ; .
d) Any such other measurers that would be congidered indispensable for keeping the mine safe and
secure including proper iflumination.
Once the broad guidelines are veceived from the Minmsury of Coal. Govi, of Indii. an Mine Developuar
and Operalgr (MDO) need 1o be selected as fast as it can ne dane rough a ransparentand compeiitive
bidding process as set out in the MMDR act, 1957 and rulss framen ther: under and for that DUrDOSE the
bid document and evaluation of the bid document ey be done by appownting a competent consultant,
Before floating bid document, at the tine of evgluation of bid document and before appointment of
MDO. WBMDTCL shall have to obtain the spproval of the DPL which in twrn wouid 1ake approval of
the State Government,
The other most important items in the scope of works are :
a) Supervision of mining operation, post appointment of MDO,
b) Dispatch of quality coal as per approved mining plan,
¢) Monitoring of extraction and dispateh of optimum quantity of coal as per the approved mining plan.
d) Perform the stamtdfy'%nctions of the mining agent as per statute
Although, the “bx"opd framewarks of jobs are spelt our abovethe detailed issues need to be aiscussed
further and would e taken care of at the timc‘ofsigning formal agreement. This apart, it is to be mentioned
that ine commercial terms & conditions have 1o be senled in consultation with the respective departments of
~ the Government of West Bengal, W.B.Blectricity Regulatory Commission before signing final agreement.
We would request you kindly to send your accepiance on this (ssue at an early aate.
Thanking you,
Yours faithfuily,

=
ekt 9o duglic
|
Managing Director
[he Durgapuy Projects Limited

&.

.

Rathats Ofgece : 1693, Rajdanga Main Road, Kolkata - 790 107, Fax
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THE DURGAPUR PROJECTS LIMITED

Continuation Sheet......
(Page No. 2)
In order to tackle the unforeseen eventualities in the transition phase, certain

minimum issue on emergency basis are to be undertaken by WBMDTCL as delineated

below.

a) Measures to be taken for security of mine and the coal reserves at least
from 24.03.2015 in phases.

b) Undertake minimum operation and maintenance job (like pumping out
water etc.,)to prevent the mines from getting damaged.

C) Keep the minimum CSR activities continuing in the area inhabited by the

project affected people(PAP) least problems crop up when the mining
operation restarts and PAP do not suffer due to non availability of such
facilities.
d) Any such other measures that would be considered indispensable for
keeping the mine safe and secure including proper illumination.
Once the broad guidelines are received from the Ministry of Coal, Govt. of India
an mine developer and operator (MDO) need to be selected aa fast as it can be
trough a transparent and competitive bidding process as set out in the MMDR
Act, 1957 and rules framed thereunder and for that purpose, the bid documents
and evaluation of the bid documents may be done by appointing a competent
consultant. Before floating bid document, at the time of evaluation of bid
document and before appointment of MDO, WBMTDCL shall have to obtain
the approval of the DPL which in turn would take approval of the State
Government.

The other most important terms in the scope of works are —

a) Supervision of mining operation, post appointment of MDo.

b) Dispatch of the quality of coal

C) Monitoring of extraction and dispatch of optimum quantity of coal as per
the approved mining plan,

d) Perform the statutory functions of the mining agents as per statute.

Although a broad frameworks of jobs are spelt out above, the detailed issues are

need to be discussed further and would be taken care of at the time of signing formal
agreement. This apart, it is to be mentioned that the commercial terms and conditions
have to be settled in consultation with respective departments of the Government of
West Bengal, W.B. Electricity Regulatory Commission before signing final agreement.

date.

We would request you kindly to send your acceptance on the issue at an early

Thanking you
Yours faithfully
S/D (Illegible)
Managing Director.
The Durgapur Projects Limited
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Minute of the proceedings of the meeting Keld in between land losers
and the authorities of Trans Damodar Coal Project in connection with land
acquisition and commencement of work of Trans Dameodar Project.

Members present : Enclosed.

The meeting starfed with District Magistrate, Bankura on the chair.
The members of e Tans Damodar Coal Project bresemed the proposed
agreement arrived atr after consultation with the represenfatives of the
land losers and requested District Maglstrate for taking necessary steps for
early implementation of same.,

The terms of the agreement were réaa out in the meeting In detall,
The rnempers of fhe land losers expressed thelr unanimous consent fo the
agreement buf polnted 10 the value of homestead lana and requested
Chairman fo enhance it from Rs.17.60 lakhs 1© Rs. 18.00 lakhs per acre.
After discussion Chalrman & Disfrict Magistrate opined fo 0ok into e
request af a later stage.

Other terms and conditions were unanimously agreed upon and
were made part of the proceedings. The copy of agreement between
the members of fhe Trans Damodar Coal Project and maembers on behalf
of land losers is enclosed Here_w!i‘h. ‘

It was decided that ine terms of agreement so resolved will ©&
circulated to all concerned.

The meeflng ended with the request from District Magistrate to all

far commencement of the work of the project immediately.

A
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District Mag%shate?:}w b
Bankura. e e
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Government of West Bengal A
Office of the District Magistrate & Collector, Bankura - @F
{Land Acqulsition) e T
i ~ O )Wj M
Mamo Na. 1243-LA Dated 5f.12 207 o R

Copy to;

1) Superintendent ot Police, Bankura ' ; HANKEDA
2) Deputy Supsrintendent of Police (Administration), Bankura
3) Sub-Divisicnal Officer, Bankura (Sadar)

#) Sabhapati, Barjora Panchayat Samitl .

5) Block Development Officer, Barjora

8) Pradhan, Batjora &.FP.

7) Pradghan, Ghutgoria G.P.

8) C.1. of Police, Gangajaighatl

9) ©.C., Barjora Police Station

10y Chairman-cum-Managing Director, WBMDTCL

i Secramry,'wﬂaﬁ Bhalkoburl Land iiogers' Assoclation,

12) Secretary, Barjora Ghutgoria Ganatantrik Krishi & Shramajibi Samity

. "f v >
%’ e
Addl, Diatr(lot/Ma,gistrate
Bankura

18) Secrstary, Trans-Damodar Land Losers' Assoolation
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Gist of the resolution regarding land acquisition adopted jointly by the
affected Land Owners/farmers and the authorities of the Trans Damodar
Coal Project, in the presence of District Magistrate, Bankura, on
02/12/2010 at 3 P.M. :-

1.1. ~Price of Land

Sl. | Class of land Price (in
No.: Lakh per acre)
1. | Agricultural Land(Suna, Shol, kanali,

tora, danga, garh, garh layek, patit, | 11.00
commercial etc.)

e Wet Land (pond, drain,khaal,
beel etc.) 6.00
3. | Bastu Land 17.60

The above menioned amount is the consolidated rate fixed by the Land
Acquisition department, Bankura as compensation ( Basic Price + Solatium +
Interest), compensation regarding rehabilitation, reinstate, extra allowances.
The aforesaid amount will remain unchanged in respect of 178.28 acres, till
18 months from the date of completion of disbursement. This will be
applicable in case of direct sale of Land.

1.2. The increased rate of compensatory amount of already
acquired104.18 acres of land and directly purchased 13.56 acres of land will
be granted with the acquired 178.28 acres of land. The new rules of
acquisition of land of the Central Govt. as well as State Govt. will be
applicable. If the acquisition process of the remaining 410 acres are not
completed within 18 months as stated above then the value of land will be

increased by 18% over the gross value of the land. On the basis of the




discussion with the DM, Bankura on 30/12/2007, the increased amount of
valuation will be applicable on all the lands.

1.3. As per the rules, the recorded Bargadars will get the newly settled
amount on the agricultural land in excess.

o Plans have already been made for Re-establishment, rehabilitation,
and re-instatement of Chunpora, and Bhirkasole village and of 9 families in
the OB DUMP area.

2.1. The lands already selected for the purpose of re-instatement and re-
establishment of Chunpora and Bhirkasole village, will be purchased before
the excavation/digging process starts. There will be a pond attached to this
land. Before shifting the inhabitants, State Govt. will give the settled
amount in lieu of the land and houses.

2.2 Each refugee family will be given 3 kathas of developed land and
house with an area of 550 sq.feet ( 2 rooms, 1 kitchen, 1 bathroom, and
staircase) on the said land. Married/ unmarried man, who are of above 21
years of age and females of 18 years Married/ unmarried ( who are
dependant on parents, will be cnsidered as members of seperate family. In
that case they wont have any right /claim over the price of land or price of
house said. Instead, they will get 2.5 lakhs in exchange of the houses and
3.5 lakhs in place of 3 cottahs of land and houses of 550 sq.feet.

2.3. Each family will be given Rs.10,000/- for shifting to temporary
houses and carrying the household materials. Houses having tube-wells will
be given Rs. 5000/- extra.

2.4. The plans for primary infra structure, such as schools, health
centres, arrangement of water supply, electric connection, roads, drainage
system, playground, centre fr social gathering(samajkendra) will be fulfilled

and completed.
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3. Scope of employment :

3.1 In respect of the total 694 acres of land acquisition persons having
minimum of 2 acres of land in their individual ownership shall be provided
with an employment, or to any of their nominated persons, at Trans
Damodar Coal Mining Private Limited, subject to terms and conditions.
Those persons should immediately submit the relevant papers relating to
lands and character certificate from Borjora P.S., before the cncerned
authorities. After proper scrutiny of the said documents, those selected land
losers will be trained and will be engaged/appointed to work in the project
with the startingof the project. Later on, in the next phase more
appointments will be made subject to vacancy and as per requirements, and
said appointments will be given to the land losers in descending order
(higher loser to lower loser).

3.2. Eligible candidates from 18 to 35 years will be trained for 9 months.

During that time they will be given a remuneration of Rs. 4000/ -
(consolidated).
4. Recorded bargadars will be given an amount of 25% of the value of the

land and the land labours will be given one time amount Rs. 50,000/- as

compensation.

3. Ater the excavation of the coal, the land will be restored in its original

form which is capable of cultivation.

Conditions for Excavation on the acquired Land of 104.18 acres

ks All the works relating to mines, viz., building of infrastructure,
preservation of HEMM etc. will be started after the distribution of the notice
of payment of acquired land of 118\%8 acres by the Land Acquisition Dept.,

Bankura. The lands alreagf sdecteﬁ\f

e purpose of resettlement of
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Chunpora and Bhirkasole village, will be purchased before the
excavation/digging process starts.

All those 9 LA cases which are initiated under section 4 notification, will be
dealt with by the Land Acquisition Dept., Bankura, under s.6 notification.
Immediately after that notification under section 4 will be issued, for the rest
200 acres of land.

Rules and Regulations regarding re-settlement and grant of compensation
etc. for the 9 families living in the OB DUMP area, will be decided prior to the
excavation.

2, Before the initiation of the excavation work atleast compensation of 2
LA cases of 178.28 acres of land will be given. Atleast excess compensation
of 1 LA case of 104.18 acres will be given /granted and compensation of '

13.56 acres of land will be granted.
3. Bargadars will be given excess compensation.

4. List of eligible/ nominated candidates will be published out of the persons

who lost 2 acres or more lands from the solely owned 694 acres of land.

8. Administration shall take steps in accordance with law, if anybody
tries to cause any hindrance/ obstacle to the Govt. work of excavation in the
104.18 acres of land. Later on if such acts of restraints are caused in the

subsequently acquired land, that will also be considered illegal.

6. If any pollution of environment is caused due to excavation and

extraction of coal or the nearby residents of the locale get affected otherwise

for such mining, district administration shall interfere immediately and take




Ministry of Ltabour & Employment
_ urer egesor wverkSed sererve

e mrwmwmwwﬁwnww of Mines Safety
NO: 010963[EZiSitarampur Region No.H[Permrelax|2021]193930 ‘ Date: 27108/202

e

From ' ‘ ' ‘ ‘
g;::c(tg ff Mines Safety, SITARAMPUR REGION NO.II Region, EASTERN ZONE SITARAMPUR WEST
To

SHRI KANCHAN CHAKRABORTY ~ . ]
The Durgapur Projects Limited , Administrative Building, Durgapur , Paschim Bardhaman , West Bengal - |

Bengal - 713201 : inistrative Building, Durgapur , Paschim Bardhaman , -

Sub: Permission under Regulation 196(3) of the Coal Mines Regulations, 2017 to conduct deep hole
blasting on regular basis within 500m but beyond 100m of surface structures not belonging to the owner
at Transdamodar Coal Mine of M/s Durgapur Projects Limited - renewal thercof. ‘

i g

Sir,

Please refer to your online application Ref. No.193930 and offline letter No. DPL/TDCM/2021/142, dated
07.08.2020 on the above subject, scientific study report vide Ref. No, CNP/3835/2013-14, dated August, 2014
conducted by CIMFR, Dhanbad, Plan No. TDCM/WP(Blasting)/2020/01, dated 07.08.2020 and document(s)
enclosed therewith, - .

The matter has since been considered on the basis of the information furnished by you & shown om the
accompanying plans. In exercise of the powers conferred on the Chief Inspector of Mines (ulso designated as
Director-General of Mines Safety) under Regulation 196(3) of the Coal Mines Regulations, 2017 and by virtue
of the authorization granted to the undersigned by the Chief Inspector of mines (also designated as Director-
General of Mines Safety) under Section 6(1) of the Mines Act, 1952, 1, hereby, permit you to conduct controll ]
deep hole blasting on regular basis within 500m but beyond 100m of surface structures not bel

owner in the area as shown along the points A-B-C...Z-Al-Bl.....Z1-A2-B2-C2-A, on the |
Transdamodar Cosl Mine of M/s, Durgapur Projects Limited, subject to strict compliance o

conditions:

1.0 The opencast workings shall iot be extended in areas unless the land in question has
Durgapur Projects Limited and is under the possession of the management. =~

20 No working shall be extended within 45m of structures/buildings not belonging to M/s. Durg
 Limited, or any public road, unless permission, as required under the provisions of Regulation 119(1

Mines Regulations, 2017, has been obtained from this Direc torate,
30 No blasting for removal of overburden or for extraction |
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guidelines and directives issued by the Manager
{b) Not withstanding anythj e
charging and stemming of deep-holes shall he ‘
in controlled blasting techniques, who shall fire the shots himeelf
: ' W it ts himself
6.0 'im‘he manager shall follow the blast design for chatgfn?%;algm .
view the recommendationg made by CIMFR Dhan ide seaii:
it y CIMFR, Dhanbad vide proj

be fbﬁdwe& as below:

*

7.0 Blast design, explosive charge per hole, per round shal]
bistance ’ |

of Holes
from

surface
structures
(m)

100-200 [

8.0 The blasting personnel shall be entrusted in cﬁmrbﬂc&biasting‘tmhniq&es;

induced ground vibrations, at dwellings/structures not belonging 10 M/s
blast. For the

purpose, required instrument, tnggered by geo-phone and capable of gij
solely be made & kept available at the mine. Monitori
dominant frequency shall

be done with each round of deep-hole shots fired. '
9.0 (a) Peak particle velocity of blast-induc

ed ground vibrations, at dweﬁmgaf ucture
Durgapur Projects Limited measured with every blast as per guidlines of DGMS Circular
shall not exceed Smm/sec. ' .

(b) Prior of blasting, each hole shall be muffled by old wire rope screen of 1.28m
each overlapping by 0.3m and loaded with atleast 4 md‘bag&mh, ling
to ensure that flying rock does not come beyond 10m of ﬂw ~ '
(c) The cartridge density of explosives shall be in the |
of prime cartridges shall be less than 3700my/s. Thcvelem '
than 3300 m/s. .
f tronic detonators or equilent initiatmndm‘ hall be used
ﬁ? Eﬁi sub-grade drilling shall be 0.50m for a blast hole depth
itiation. .
ﬁ),t(l}aqu proper record of blast parameters like sp
the round, charge/hole, chargefde!ay, and char
length(s), initiation pattern (with proper
vibration observed (ppv, frequency & air over p
of blasting projected, shall also be
fired. Th shall be dul}
out of blasting is obse
blasting operations cc
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*’ﬁmwmwm i control'supervising operations and to habitants of structures and dwellings, m%*
ngin, wwsm@wﬁwmLmﬁc&.?hcmngamﬂiamkmummwﬂypmmmm

' Code of practice for blasting shall be framed the M which M
140 Blasting shall be done during daylight hours onl - T o Mf:ﬁyhefm

15.0 %waymmmmmmbym&&swwmmwﬁmﬂ%wmm._,_

charge of blasting, shot-firer, and to the assistants of the shot-firer The sets, including

possession of blasting personnel, if any, shall remain switched-off during handling and charging of ¢

16.0 Beﬁmslmm&hmged,mﬁmﬁﬁmd.mfﬁcmtwunmgwmwmwmgmmﬁk

given to wamn persons within a radius of 500m, mcim!mgmﬂwmmmafm mdmmﬁmm‘
belonging to M's Durgapur Projects Limited.

17.0 Gﬁw&s&hﬁzmm&mmmﬁmmmmnﬁummﬁymmmMgﬁrmmmﬁtummm, f
all persons within the danger zone have taken proper shelter, |

m All precautions under Regulation 196(2) shall be observed during biamﬁg within 500m from the any

19.0  No blasting shall be done within 100m distance from the State Highway NoJ9, until the same is
shifted beyond danger zone of blasting. |
20.0  No blasting shall be done within 100m distance from the structures of Bhirkasol & Chunpara Village and
p;r;rtcfmsmcsmbclﬁnmmwsbm'gwﬁmm wmw&mmawmmmmmmwm~

of blasting. .

21.0 One or more substantially built shelters shall be provided into the mine and the Mwﬁxw almg with !msg
assistants, if any, shall take adequate shelter, before firing the shots. .

22.0  Incasc of fire in benches, precautions laid down in ﬁm Notification No.G. 8. R 986(E) mm
01.10.2018, published in the Gazette of India dated 04.10.2018, Part I, Section 3(i) issued under Rew!atim 202
- of the Coal Mines Regulations, 2017 for conducting blasting in fire areas in an wpmm coal mxne, which slmli’; ,
be strictly adhere to.

23.0 anmafsmmmﬂdwnﬂwmd!md,mhdmgmg&h&fa memtm%
habitants/ occupants of such dwellings/buildings shall be indemnified against damage to mem’ m, .,
persons, if any, arising out of mining operations. . '
240 Exmt%mommemwm:m&mmmﬂimmmﬁmmm““

t&mmmm&:&ﬂfmm!ﬁywmmmmwm:mw 
pmssmmmwmm be mypﬁ m& . ation th .



errro

26.0 Unless renewed, thm
this letter.,

- VIR .. PRATAP (DIRECTOR - SITARAMPUR REGION N
THIS I8 A SYSTEM GENE‘:MTE!D DOC
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Sri Budhan Maji,
Vill-Chunnora,
PO-Barjora,
Dist.-Bankura

With reference to your le

the authority of W8
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To Ddalz : 10/0k[2015,
The DM , Bankura

Sub.: Prayer for rehabilitation of Chunpora villagers and jobs for the
Landless people and one time allowances for Land labourers

Respected Sir/Madam, :

We the people of Chunpora village humbly state that,after the
acquisition of land in the year 2005-06 by the colliery/ coalmines, we
demanded jobs for the landless families, and one time allowances for the
land labouerers /peasants for 500 days. But till today we have not received
any response. So by being helpless we the villagers have demonstrated in
front of the Colliery gate on 25/01/2015 and it continued till 30/01/2015.
On 30/01/2015, under the President ship of Hon'ble MLA(Borjora) on
30/01/2015 , a meeting was conducted with the representatives of the of
the Trans Damodar Coal Mining (pvt.) Ltd. (minutes of the meeting is
attached) and also declared about some steps which are to be taken. But
such steps are not taken till date. Again on 26/05/2015, the
representatives of the villagers attended the meeting organised by you and
demanded the rehabilitation and you also assured the same. But no
assurance was received from the colliery owners and as such no decission
was not taken by you on the said meeting, as result we were shocked. So
our demand for rehabilitation, job for the landless people and one time
allowances of 500 days of the peasants is continuous. Having full faith in
you again a meeting is to be organised within 15 days, where only we, DPL
authorities and you will discuss about our demands and request you to
reach to a conclusion. If for any reason meeting will not be arranged or if
the meeting will be arranged but no conclusion is reached into, we will
continue with the mass agitation in front of the gate of the Colliery/mine
and they will be compelled to stop heir work and the authorities will be
responsible for resulting any untoward incidents in the locality.

Sir/Madam, we consider you to be ultimate authority of our district
and as such with due respect beg to oblige us to save our identity.
Thanking you. Sincerely,

Place: Chunpora
Borjora, Bankura.
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To e 50,@4"20\9
The DGM

Trans-Damodar Coal Mine

Site Office- Borjora-Bankura

Sub.: Prayer demanding/claiming compensation for the
damages caused to the residential buildings due
to mine blasts and to the agricultural lands owing

to the waste water of the colliery.

Respected Sir,

With due respect, we humbly pray that , we (1) Budhan Majhi,
(2) Dukhomoy Maji (3) Prasanta maji, (4) Sondhya Maji, (5) Purnima
Karar — are the permanent residents of village — Chunpora. The coal
mines company have not yet acquired our agricultural lands in the
Salgara Mouza, neither they have purchased it. These lands are filled
with waste waters of the colliery and could not cultivate them for the
last 6/7 years. So, we are praying for the compensation of the said
lands. At the same time we state that due to mine blasting, our hut
with tile roof has been destroyed and many cracks are also caused in
the concrete buildings. We prayed before you for compensation
many times, but to no effect. Prior to this we also prayed for
compensation our agricultural lands, still no compensation have been

received till date.

So we are requesting you to disburse the compensation as early as

possible.




1. Documents related to scheduled lands are attached herewith.

. Copy of last compensation received for other agricultural lands,
which were not given before.

. 3 copies (of photos) of damage house.
Mouza- Salgara, JL No - 17

Daag no. Area
1695 29
1693 25
1482 0.02
1496 0.09
1501 0.09
1504 0.40
1521 0.40
1522 * 0.98
1546 0.71
1564 0.33
1665 0.06
1685 0.80
1627 ~ 0.06
1578 .22
1606 0.01
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To
The District Magistrate,
Bankura

Sub.: Illegal excavation/mining of coal in the
Trans-Damodar Coal Project.

Respected Sir,

We the villagers of the Chunpora Village, do hereby state that, just
adjacent to our village Durgapur Project Ltd. Is excavating coal for Trans-
damodar coal project. Although Govt orders are there for providing
rehabilitation of farmers and agricultural labourers of the Chunpora Village
as well as the job opportunities and other facilities. Without providing
anything the colliery authorities are forcefully excavating coal. Our
agricultural lands are submerged in the waste water of the coalliery. No
compensation have been given for that. For such water logging, snakes |,
harmful insects, mosquitoes, flies etc are entering into the residential
houses and spreading diseases. This makes difficult to reside in the house.
Coal mine authorities witnessed the submerged houses in the rainy season.
Due to mine blasting most of the houses are damaged and are in dilapidated
condition. Some are already dilapidated. No compensation have been
received till date. Though the agricultural labourers were supposed to have
an one time allowance of 500 days, which they have not yet received.
Presently the whole world is facing the pandemic and most of the people of
Chunpora village are jobless. As a result, a chaotic situation has been
created and peace and discipline is disturbed in the area. So, we request
you to solve this problem within 15 days or else we will be compelled to
move to court.

So Sir, we the villagers of Chunpora request you to oblige us by
initiating the Trans-damodar project work and resolve all the problems
incompliance with the order of the highest court of the country.

Sincerely,
Villagers of Chunpora village.
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To
The B.D.O., Borjora
Bankura

Sub.: Illegal excavation/mining of coal in the
Trans-Damodar Coal Project.

Respected Sir,

We the villagers of the Chunpora Village, do hereby state that, just
adjacent to our village Durgapur Project Ltd. is excavating coal for Trans-
damodar coal project. Although Govt orders are there for providing
rehabilitation of farmers and agricultural labourers of the Chunpora Village
as well as the job opportunities and other facilities. Without providing
anything the colliery authorities are forcefully excavating coal. Our
agricultural lands are submerged in the waste water of the coalliery. No
compensation have been given for that. For such water logging, snakes ,
harmful insects, mosquitoes, flies etc are entering into the residential
houses and spreading diseases. This makes difficult to reside in the house.
Coal mine authorities witnessed the submerged houses in the rainy season.
Due to mine blasting most of the houses are damaged and are in dilapidated
condition. Some are already dilapidated. No compensation have been
received till date. Though the agricultural labourers were supposed to have
an one time allowance of 500 days, which they have not yet received.
Presently the whole world is facing the pandemic and most of the people of
Chunpora village are jobless. As a result, a chaotic situation has been
created and peace and discipline is disturbed in the area. So, we request
you to solve this problem within 15 days or else we will be compelled to
move to court. :

So Sir, we the villagers of Chunpora request you to oblige us by
initiating the Trans-damodar project work and resolve all the problems
incompliance with the order of the highest court of the country.

Sincerely,
Villagers of Chunpora village.
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To
The B.D.O., Borjora

Bankura

Sub.: Rehabilitation and job opportunities for the
inhabitants of Chunpora village.

Respected Sir,

We humbly state that we are the permanent residents of the Village
Chunpora, of Borjora Block, Bankura. Just adjacent to our village
Durgapur Project Ltd. Is excavating coal for Trans-damodar coal project.
Although Govt orders are there for providing rehabilitation of farmers and
agricultural labourers of the Chunpora Village as well as the job
opportunities and other facilities. Without providing anything the colliery
authorities are forcefully excavating coal. Our agricultural lands are
submerged in the waste water of the Colliery since 2010. Due to mine
blasting all the houses of the villages are damaged in the roofs walls floors
etc. Some houses are destroyed completely. Under this situation it is
difficult to reside in the house. No compensation for this have been received
till date. Though the agricultural labourers were supposed to have an one
time allowance of 500 days, they have not yet received. Thus the Colliery
authorities are trying to kill us day by day. They are threatening us about
Police when we are trying to protest. They already filed cases against some
of us. Under this circumstances we are having a tough time. But the
highest judiciary has directed to start the colliery by resolving all the issues.
We made several representation but to no effect.

So, we the villagers of Chunpora village earnestly request you to make
arrangements for providing rehabilitation, job opportunities, allowances of
500 days and other facilities at the earliest.

Sincerely,
Villagers of Chunpora village.




Lo

SRt TR

T

1
e
3

-
= & o
w.w i o A
A z T =
o o nn ¥4
b o = R
o g o se
e : - l
(el
o 5 -
e
3 S 50
alk X £
S :
e o
=% <
‘ 3
Y

°
”~ S
0 o A i ¢
- i .
o i o 2 i %
: R - 2 5
i, S .
=
e 0 e X
\ ol i
Yo 5 s
. e N <
[ ! B
L ¥
S i
. % i




2
14 4

VAKALATNAMA <

('
In the National Green Tribunal
Eastern Zone Bench
Kolkata
District : Bankura
0.A. No. 0f2024 (EZ)
Budhan Maji and Others
....Petitioners

Versus
The State of West Bengal and Ors.
.... Respondents

VAKALATNAMA on behalf of Petitioners

KNOW ALL MEN by these presents that by VAKALATNAMA, WE appoint the
Advocates noted below or any of them our lawful Advocate or Advocates for filling the
memorandum or appeal or petition /of entering appearance in the above matter for
appearing conducting or arguing the same for deposing or withdrawing any money in
connection therewith for moving the Court or Tribunal in any matter connected
therewith, for preparing the paper book in the case and for putting in papers, petitions
etc.,, on my behalf for filing taking back any documents for withdrawing suits or
appeals or petitions to institute fresh suit etc., for signing and filling petitions of
compromise in connection with the said matter and for taking copies of paper from the
Record and I further say that any act done by our said Advocate or Advocates or by
any one of them after accepting this VAKALATNAMA shall be considered as our own
true and lawful act.

AND WE further hereby agree and undertake to pay the said Advocate or Advocates
his or their fees as settled and all other sums that may be necessary to carry out the
requisition of the Court or Tribunal and otherwise to enable the said Advocate or
Advocates to conduct the case properly, failing which the said Advocate or Advocates
after notice to me will be at liberty to withdraw from further conducting the case.

, -+
IN WITNESS WHEREOF WE sign and execute this VAKALATNAMA on this the S

day of 3ecamSosh, in the year 2024.

NAME OF THE ADVOCATE

Sagarmay Ghosh Bar Association Room No. 6, (M) 9433746410
Enrolment No. WB/921/2009 The High Court at Calcutta 9051010095
Kolkata - 700001 email - sagarmayadv@gmail.com



net

Cecasiver Vakolakroms.
MRS 5 5
eeebie) he SN g?/

Accephd <5 above .



Declaration

By THIS LETTER OF DECLARATION WE, (1)Prasanta Maji, son of Late
Amulya Maji, (2) Dukhamay Maji, son of Late Amulya Maji, (3) Rahul
Bhui, son of Fatik Chandra Bhui, and (4) Sanjoy Kumar Roy, son of Late
Kalipada Roy, all are residing at Village — Chunpora, Post Office and Police
Station — Barjora, District — Bankura - 722202, do hereby nominate,
constitute and appoint Budhan Maji, son of Late Amulya Maji, residing at
Village — Chunpora, Post Office and Police Station — Barjora, District -
Bankura — 722202, as our attorney, for us, in our name and on our behalf

1 To appear for and prosecute and defend all actions and proceedings,
to sign and verify all Applications, written statements and/or other pleadings
or documents and to represent us before the Hon’ble National Green
Tribunal (Eastern Zone) to all intents and purposes and/or in any other
matter relating to the instant matter and/or proceedings.

oF To engage and appoint any solicitor, advocate or advocates or counsel
to act and plead and otherwise conduct the said case, if required and
whenever our said attorney thinks proper to do so.
AND

WE do hereby agree to ratify, confirm authorize whatever all acts,
deeds and things lawfully and bona fide done by said Budhan Maji, son of
Late Amulya Maji which shall be construed as acts, deeds and things done
by us to all intents and purposes as if WE were personally present and WE
duly empower and authorize him to swear the AFFIDAVIT on our behalf and
for us.

IN WITNESS WHEREOF the parties herein have executed these presents
on this the 5t day of December, in the year 2024

Signed, sealed and delivered by

Roasohla moj;,[ (X?u Lo sy ﬂ% i
Rl Bhui Sajoy, riwneankoy

Signature of Executants




In the National Green Tribunal
Eastern Zone Bench
Kolkata

O.A. No. of 2024

In the matter of
An Application under Section 14
and 15 of the National Green
Tribunal Act, 2010

And
In the matter of
Budhan Maji and Others

. Petitioners
Versus

The Union of India and Others

.... Respondents

Application

Advocates-on-Record

Sri Sagarmay Ghosh
Advocate
Bar Association Room No. 6,
The High Court at Calcutta
M: 9433746410/ 9051010095
Email ID - sagarmayadvi@gmail.com





